
MINU′rES O「 N()RMS(〕 OMM 1lVI｀ EE(N(〕-7)OF

PIノASTIC&RUBBER PRODUCTS'
PIEETING NO。 10/AⅣ120

(IIEIノD ON 09。 10.2019)

UNDER l｀ HE(〕 IIAIRMANSHIP O「
SHRI VIJAY KUⅣIAR,ADDL.DG「 T

Mccting No。 10/87¨NC-7/2019 of NORMS(〕 0】燿MI′ I｀TEE(N(〕-7)dcaling

with `Chaptcr 39 and 40 of IT(〕 (IIS)(〕 Ode' hcld on 09.10.2019, undcr thc

Chairmanship Of Shri Vijay Kumar,Addl. DG「 ′1｀,Dircctoratc(〕 cncral of
Forcign 

′
1｀radc, 1)cpartincnt of CoIIIIncrcc, Udyog Bhawan, NcⅥ / 1)clhi-110011.

「
o1lovving attcndcd thc pylccting:

1) Shri Nand Lal,Consultant,DIPP
2)  Shri Shaish Kumar,TcchnicaI Expcrt(Consultant),DGF′ 1｀

3)  Shri O.P,Sharma,(〕 onsultant,D/()(〕 &P(〕
4)  Shri Dilip Kumar,DD(〕
5) Shri Ashok(〕 handcr Bhatt,「′Fl)()

「
o1lowing arc thc dccisions of thc Norms(〕 olnnlittcc aftcr dclibcration

and lミ A conccrncd sllall takc conscqucntial action as pcr 
「
orcign ・1｀radc

Policy/Proccdurcs:

′
1｀ hc(〕 ol■ nlittctl approvcd thc lninutcs of N()rlns(〕 ol■■littcc― VII l■ lccting

No.8 datcd 28.08。 2019 sincc uploadcd()nl)(〕 Fl｀ wcbsitc.

ⅣIANUAI′ CASES

Subjcct: Minor Ilcctification/Amendmcnt in Norms Approvcd

Decision: 'l'hc commiltcc cousidcrcd thc rcqucst of the I'rrm and dccidcd to amcnd thc
quantity ol'lollowing irnport itsms in thc minutes of Mceting No.3 olNorms Committcc-VlI
which was hcld on 29.05.2.019
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AI〕lack    l           ~o01`
ilJ1      11111_■  ‐.■||:||::|
BA,ly llヒ q,Qns,qЧ,1lJ 191lQ,a,pCr P91i,y/Prp991vr,S

Antioxidant 6 PPD ∃

Subject: Inclusion of of Plastic Pallcts { I'acking Matcrial} as Import Item

Dccision: Ihc committcc considcrcd thc rcqucst of thc firm and dccided to includc Import
Itcm Plastic Pallcts {Packing Material} sizc 1100x1100x120mm with quantity of 58 Nurnbcrs
for 70000Kg of }lxport Product with a condition that ali thc plastic pallets will bc cxportcd
back along with thc cxport itcm in thc minutcs of Meeting No. 24 of Norms Committcc-Vll
which was hcid on 13.03.2019.

RA may take consequential action as per Policy / Procedures

Subject: Inclusion of of Stcaric Acid as Import ltem

Decision: 'I'hc committcc considcrcd thc rcqucsl of thc firm and dccidcd to

Itcm Stearic Acid with total quantity of 4500 Kg for total quantity of cxports
ol Mccting No. 20 of Nonns Committcc-Vll which was hcld on 02.01.2019.

RA may take consequential action as per Policy / Procedures

includc Import
in thc minutcs

SubieCt:   Amendmentin the description of Exportitem

Dccision: 
′
「 hc committcc cOnsidcrcd thc rcqucst of thc flrm and dccidcd that dcscription of

Exportltcm may bc rcad as OTHER SPEC′ ALTy RELEν nⅣT NArtJRAL Rυ BBER/
SyⅣ THETrC RυBBER BASED COMPOuNDED SIfEETS  instead of OttHER
SPECIALTY RELEVANtt NAttURAL RUBBER/R∪ BBER BASED COMPO∪ NDED
SHE巨丁S in thc rninutcs Of Meeting No 20 of Norlns Committcc― VII which was hcld on

02012019

コ

No.A… 102

NC No.:10/AⅣ120

Datcd:09。 10.2019

眸|1壼|ユⅢ

Zenith lndustrial

Products IDvt.Iノ td●

Lic. No. and

Dt:03.04.2018

(〕 asc Noo A… 103 Zcnith lndustrial
「
。No.01/87/050/

Products Pvt.Iフ td. 1/AM19/DES‐ VⅡ

(〕 asc lヽo.A-104

N(〕 No.:10/AM20

Datcd:09.10.2019

「
.ゝo.01/87/050/

l-* -N"-ra l'. No.

ll(ihirag I'}ack {lndia) l]llQ F. No.
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1/87/50/00350/Aル 112/D

Subject: l'ixation of norms.

Decision: l'hc Committce considcrcd thc casc of thc firm as pcr agcnda and notcd that firm
was givcn Pcrsonal Hcaring to cxplain thcir casc. IIowcvcr, firm nciihcr attendcd thc pcrsonal
Ilcaring nor scnt any intimation. 'l'hcrcfore, committcc dccidcd to rcject the case.

NC No.:10/Aル 120

Dated:09。 lo.2019

Casc No.:332/24/87-

ALC1/2018

HQ Filc

Case No.:329/24/87-

ALC1/2018

HQ Filc

Casc No.:330/24/87-

ALC1/2018

HQI'ilC

:01/87/050/O H 36/AM19/

Casc No.:331/24/87-

AIノC1/2018

HQ IFilC

101/87/050/01137/AM19/

ONLINE(〕ASEs

‐Party Namc:

JJ PIン AS・ I｀AIン IンOY PVT
I´

′

I｀ I),

RIンA「 ilc

Party Namc:MACRO
POI´YMERSP I´ TD

RIッA Fllc

Party Namc:MACR0
POLYMItRS P I′ TD

Party Namc:MACRO
POIン YMERSP Iン TD

RIンA Filc

:08/24/040/00135/AM16/

3

NIcct No/1)atc:lo/87-    ‐status:

IALC1/2019       Dcfcrrcd
09102019

Lic No/1)atc,1510022062

07052015

IMcct No/Datc:lo/87-   status:

AIンC1/2019         Dcfcrrcd
09102019

Lic No/Datc:08101357501

28072015            1

Status:
Defcrred

:01/87/050/01138/AM19/    115/24/040/00007/AM16/

Decision : l'hc committcc notcd that hard copy olthc application has not bccn reccivcd lrom RAdespite rcmindcr. 'l'hcreforc, committcc dccidcd to rcnrind the RA as wcll as firm by cmail anddcferrcd thc casc

:01/87/050/01135/AM19/  1:08/24/040/00o9o/AM16/

Dccision : 'l'hc commillcc considcrcd the rcply of thc firrn whcrcin it was inforrncd that lhcy havcobtaincd I]oDC/submitted documcnts for Eoic to RA, Ahcmdabad and rcquested for withdrawalof the casc 'l'hcrcforc, committcc dccide d to scck comrncnts of RA on thc rcqucst of firm bcforc anydccision for withdrawal is takcn and dcferred the casc.

Mcct No/1)atc:lo/87-

ALC1/2019
09102019

RLA「ilc             Lic No/Datci0810135752
:08/24/040/00077/ノ Mヽ16/    128072015

Dccision ! 'l'hc comrnittcc considcrcd thc rcply of thc firm whcrcin il was inlormcd that thcy havcobtained E'oDC/subrnitted documcnts for llobc to RA, Ahemdabad and rcqucsted for withdrawal
of thc casc 'l'hcrcfore, committcc dccidcd to scck commcnts of RA on thc rcqucst of firm bcforc anydecision for withdrawal is takcn and dcferrcd thc casc.

Mcct No/Datc:10/87-

ALC1/2019
09102019

1ンic No/Datc:0810135763

03082015

Status:
Defcrrcd

Lic. No. and Datc

20.01.2012
劃



Decision : 'l'hc committcc considcred thc roply of thc firm whercin ir was informed that thcy havc
obtained liODC/submitted documcnts for IIODC to RA, Ahcmdabad and rcquested for withdrawal
of the casc. 'l'hcrcfore, committcc dccided to scck cornments of RA on thc rcqucst of firm bcfore any
decision for withdrawal is takcn and dcfcrrcd thc casc.

Party Namc:GUJARAT   ,Mcct No/Datc:10/87-  lstatus:
RAFFIA INDUS′ I｀RIES I´ TD‐ AIッC1/2019        1Dcfcrrcd

109102019            ‐

RLA Filc             ‐Lic No/Datc:0810135841
:08/24/040/00037/AM16/    ‐13082015

Decision : 'l'hc Committcc considcrcd thc casc as pcr agenda and dccidcd to issue deficicncy lctter
to the authorization holder for submission of thc following information and dcferred the casc:-

a) Nct weight of Aluminium Iiyclct in Export

ICase No.:68/24/87-

IALC1/2018

HQ IFilC

:01/87/050/00874/AM19/

Casc No.:333/24/87¨

ALC1/2018

HQ Filc

:01/87/050/OH39/AM19/

Case No.:334/24/87¨

AI′C1/2018

HQ「 ilC
i01/87/050/01140/AM19/

ICasc No.:25/24/87-

IAIコ C1/2018

HQ Filc

:01/87/050/00831/AM19/

Case No.:20/24/87-

AIフC1/2018

HQ「 ilC
:01/87/050/00826/AM19/

Party Namc:MACRO
POlンYMERSP Iッ TD

Party Nalnc:ARVINI)

I.IMI′ I｀I]D

Party NamcI MACRO
POI´YMI]RSP IッTD

Party Namc: VIJAY Mcct No/Datc:10/87-
ENTERPRISES PVT I´ TD  IAIンC1/2019

109102019

RIンA IFilc              lLic No/Datc:0810135862
:08/24/040/00142/ノ Mヽ16/    ‐17082015

Decision : Thc committcc notcd that hard copy of thc application has not bcen receivcd lrom RA
dcspite rcmindcr. 'l'hercforc, cornmittcc dccidcd to rcmind thc RA as wcll as firm by cmail and
dcferred thc casc

Status:
Defcrrcd

Status:
I)cferrcd

Status:
Withdrawn

Mcct No/Datc:10/87-

AIッC1/2019
09102019

RIッA Ililc            Iッ ic No/1)atc:0810135867
:08/24/040/00125/ノ M`16/    17082015

Decision i 'l'hc committcc considcrcd the rcply of thc firm whcrcin it was informcd that thcy havc
obtained EODC/submitted documcnts for DODC to RA, Ahemdabad and rcquested for withdrawal
of thc casc. 'l'hcrcforc, committcc dccidcd to scck commcnts of RA on thc rcquest of firm bcforc any
dccision for withdrawal is taken and dcfcrrcd thc casc.

Mcct No/1)atc:10/87-    status:

AIンC1/2019         DcFcrrcd
09102019

RIンA Filc               I´ ic No/Datc:0810135906
:08/24/040/00145/AM16/    .20082015

Decision : 'l'hc committcc notcd that hard copy of thc application has not bccn received from RA
despitc rcmindcr. 'l'hereforc, committce dccidcd to rcmind thc RA as wcll as firm by cmail and
.defcrrcd thc casc

Mcct No/Datc:10/87-

ALC1/2019
‐09102019

ItIンA IFilc           lLic No/1)atc:o810135949
:08/24/040/00163/AM16/    131082015

Dccision :'l'hc committec considcrcd the reply of thc firm whercin it was mcntioned that thcy have

前 F
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received surrender letter frorn RA, Ahcmdabad lor canccllation of thcir Advancc Authorization.
'l'hcrefore, committcc dccidcd to withdraw thc casc.

ICasc No.:341/24/87-

IALC1/2018

Ю19島掲5α
“
И7Amリ

ICasc No.:342/24/87-

ALC1/2018

H19島児5υm ИνAM p

Decision ! 'l'he committec notcd that hard copy of thc application has not been reccivcd from RA
despite reminder. Thcreforc, committcc dccided to rcmind thc RA as wcll as firm by cmail and
dcfcrrcd thc casc

IParty Namci SUMIIッ ON   Mcct No/Datc:10/87-   status:
IPOLYES′ 1｀ I]R LIMI′ I｀ED   AIンC1/2019        1Deferrcd

09102019

RLA Filc                Iッ ic No月)atc15210041639
152/24/040/00046//ヽ Nl1 6/    23092015

Party Namc:NAVRA′ I｀ΛN  Mcct No/Datc:10/87-   Status:
SPI]CIΛ I″TY CHIEMICAI´S AI′C1/2019        Dcfcrrcd
I´ lンP                      09 102019

1tLA Ililc                 I′ ic No/Datc:0810136184

:08/24/040/00209/ノ Mヽ16/    06 102015

Dccision : 'l'hc committcc notcd that hard copy of thc application has not bccn rcccivcd from RA
despite reminder. Therefore, committec dccidcd to rcrnind thc RA as wcll as firm by cmail and
deferred the case

tZ :011871050/00833/AMl9l :0812410401001141t\Ml6l 15.10.2015

Decision : 'l'hc committcc considcrcd thc rcply o1-thc {lrm whcrcin it was infbrmcd that thcy havc
obtained EODC/submittcd documcnts for I'IODC to RA, Ahcmdabad and rcqucstcd for withdrawal
of the case. 'Iherefore, committec decided to scck commcnts of I{A on thc rcqucst of firm bcforc
any dccision for withdrawal is takcn and defcrrcd thc casc.

Casc No.:27/24/87-

AIフC1/2018

HQl'ilC

Casc No.:344/24/87-

AIX31/2018

HQIマ ilC

Casc No.:345/24/87-

ALC1/2018

HQ「 ilC

Palty Namc:MACRO
P01ッ YMIう RSP I´TD

RI´A Filc

Party Namc:MACRO
POLYMERS P IンTD

RLA lrilc

Party Namc:MACRO
POLYMERS P I´ TD

RLA IFilc

Mcct No/Datc:10/87-    Status:

AI′C1/2019        Defcrrcd
09102019

1ンiC NO/Datc:0810136316

Mcct No/Datc:10/87-    Status:

AI´C1/2019        Withdrawn
09102019

Lic No/Datci0810136317

Mcct No/Datc:10/87-   Status:
AIンC1/2019        Dcfcrrcd
09 102019

1ンic No/Datc:0810136333

:01/87/050/01150/AM19/    :08/24/040/00200/AM16/    15 102015

Dccision :′ 1｀hc c01nmittcc considcrcd thc rcply of thc flm whcrcin it was mcntioncd that thcy

havc rcccivcd surrcndcr lcttcr from RA, Ahcmdabad for canccllation of thcir Advancc
Authorization 

′
I・ hcrcforc,comlnittcc dccidcd to withdra、v thc casc

14 :011871050/01 l5liAMl9l :08l24l040l0022llLMl6l 19.10.2015

Decision : 'l'hc committcc considcred thc rcply of thc firm whcrcin it was informcd that thcy havc
obtaincd EODC/submittcd docurncnts for I..ODC to IlA, Ahcmdabad and rcqucstcd for withdrawal
of the case.'l'hcrefore, committce decidcd to scck comrncnts of I{A on thc rcqucst of firm bcforc
any dccision for withdrawal is takcn and dcfcrrcd thc casc.

RIЧノDGF■
可

'F17
島婆翠
Sty

ぃ″Doihi



HQ Filc              RLA「 ilc
15 :01/87/050/01153/ノ Mヽ19/    108/24/040/00213/AM16/

Casc No.:347/24/87-

AIソC1/2018

Case No.:349/24/87-

AIコC1/2018

HQ Filc

16 :01/87/050/01155//ヽ M19/

(〕 asc No.:391/24/87-

AI,C1/2018

1HQ Filc

:01/87/050/01197/AM19/

Dccision:′ I｀hc cOmmittcc

dcspitc rclllindcr 
′
I｀ hcrcforc,

dcfcrrcd thc casc

Casc No.:182/24/87-

Al,C1/2018

HQI.1lC

:01/87/050/00988/ノ Mヽ19/

EXPORTI・ I｀EM

SHEI]I｀

‐Casc No.:183/24/87-

IAIッC1/2018

1HQ「 ilC

i01/87/050/00989/ノ｀ヽ419/

Party Nainc:MACRO
POIッ YMItRS P Iン ID

Party Namci SYNTHE′ I｀IC

PACKERS PI´ TD

RI′A「 ilc
:07/24/040/00246//ヽ M16/

Mcct No/Datc:10/87-    status:

AIンC1/2019         Dcね rred
09102019            1

1ンic No/Datc:0810136419

02 112015            ‐

Slatus:
Dcferred

Status:
Dcferred

Status:
Approvcd

Dccision : lhc committcc considcrcd thc rcply of thc firm whcrcin it was inlormcd that thcy havc
obtaincd IIODC/subrnittcd documcnts for I'IODC to RA, Ahcmdabad and rcquestcd for withdrawal
of the casc. 'l'hcrcforc, comnrittec dccidcd to scck commcnts ol I{A on the rcqucst of firm bcforc
any dccision for withdrawal is takcn and dcfcrrcd thc casc.

Dccision : 'l'hc cornmittcc considcred thc rcply of thc firm whcrcin it was informcd that thcy havc
obtaincd EODC/subrnittcd documents for I1ODC to RA, Ahcmdabad and requestcd for withdrawal
of the casc. 'l'hcrcforc, committec dccided to scck comments of RA on thc requcst of firm bcforc
any decision for withdrawal is takcn and delcrrcd thc casc.

Mcct No/Datc11 0/87-

AIンC1/2019
09102019

RLA Filc             Iッ ic No7/1Datc:0810136420
,08/24/040/00217/AM16/    02 112015

Party Namc:Iヽ AVJI KHODA McctNo/1)atc:10/87-
AND SONS           AIン C1/2019

09102019

IRLA Irilc             Iン ic No/Datc:24100418581
:24/24/040/00026/AⅣ【16/    03 112015            1

notcd that hard copy ofthc applicatiOn has not bccn rcccivcd iOm RA

conlnlittcc dccidcd tO rclmind thc ltA as、vcll as flrim by cinail and

Party Namc:MACRO
POI´ YMI]RSP Iン 1｀D

Party Namc:SYNTHE′ I｀IC  Mcct No/Datc:10/87-
PACKERS PI´TD       Al´C1/2019

09 102019

RLA IFilc             I´ ic NO/Datc:o710109010
:07/24/040/00247/ノ ヽヽ416/    .05 112015

II・1]ンI

Dccision:Bascd On thc cxamination of thc casc Of flrlm by′
I｀cchnical Expcrt(COnsultant{SK})

inlllc No 01/87/050/00988/AM19,thc COmlmitcc dccidcd tO ralfy thc liccnsc as undcr―

IENHANCItD
POI´ YItTHYI′ IうNIE

RESIN
RA may take' qrnscqucntial action as pcr policy / proccdurcs

LDPIt GRANUIン ES

QUANI′ I｀Y

472500M′ I｀

lン I´DPI]GRANじ LIES 472500M′ F

630000M・ I

Mcct No/Datc:10/87-

AI′C1/2019
09102019

1ン ic No/ηDatc:07101090o9

05 112015

Status:
Approved

t BIra-

L Ftt indlメStW



Dccision:Bascd On thc cxamina■ On ofthc casc Of flrm by′ 1・cchnical Expcrt(Consu■ ant{SK})
in Fllc No 01/87/050/00989/AM19,thc Committcc dccidcd tO ral～ thC liCcnsc as undct―

EXPORTI′ I｀EM
POLYETHYLENE FILM
SIIEET

Casc No.:19/24/87-

AIッC1/2018

ICasc No.:21/24/87-

‐AI,C1/2018

HQ「 ilC
21 :01/87/050/00827//ヽ ン119/

Casc No.:40/24/87-

AIノ C1/2018

HQ「 ilC

Casc No.:22/24/87-

ALC1/2018

HQ IFilC

23 :01/87/050/00828//ヽ ン119/

QUANI′ I｀Y

500MT

Party Namc:MACRO
POI′ YMIう RSP IンTD

Party Namc:MACRO
POLYMERS P I″ TD

Party Namc:KAYPEE
POLYMERS

IRLA「 ilc

Party Namci MACRO
POLYMERS P LTD

I´DPE GItANUIン ItS

IンLDPE GRANUI.IES
POI´ Ylt′ I｀ HYI´ ENIう

GRANUlンES
Policy / Proccdures

ANI′ 1｀Y

157 500MT

Mcct No/Datc:10/87-

AIンC1/2019

09102019

Status:
Dcferred

Status:
Deferred

I{Q Irilc RLA Irilc Lic.No/Date:0810136548
ZO :01/811050/00825/AM19t :0Bt24t04Ot0O23UAM16t l9.t 1.2015

Dccision : 'l'hc comlnittcc- considcrcd thc rcply of thc firm whcrcin it was in lormed that thcy havc
obtaincd EODC/submitted documents for IIODC to RA, Ahcmdabad and rcquested for withdrawal
of the casc. 'l'hcrcforc, committcc dccidcd to scek comrnents of I{A on thc iequcst of firm bcforc
any decision for withdrawal is takcn and dcfcrrcd thc casc.

Mcct No/Datei1 0/87-

ALC1/2019
09102019

RIンA Irilc             Iン ic No/1)atc:o810136547
:08/24/040/00278/ノ M`16/    19112015

Dccision ! 'l.he committcc considcrcd thc rcply of thc firrn whe rcin it was informcd that thcy havc
obtaincd EoDCisubmittcd documents for IioDC to RA, Ahcmdabad and rcqucstcd for withdrawal
of thc case. 'l'hcrcforc, committcc dccidcd to scek comments of IIA on thc rcquest of firm bcfore
any decision for withdrawal is takcn and dcfcrrcd thc casc.

:01/87/050/00846/AM19/  1:08/24/040/00297/AM16/

Mcct No/Datc:10/87-  lstatus:

ALC1/2019         Dcfcrrcd
09102019            1

Lic No/]Datc:08101366271

03 122015            1

Status:
Deferred

Decision :'l'hc colnmittcc notcd that hard copy of thc application has not bccn rcceivcd lrom RA
despitc rcminder. Thcrcforc, committce dccidcd to rcmind thc RA as well as firm by cmail and
dcfcrrcd the case

Mcct No/Datc:10/87-

ALC1/2019
09102019

RLA Irilc             Iッ itiヽ 8た5att1681bij6``8
:08/24/040/00255/AⅣl16/    07122015

鷺普:g」lli:1躍『:認燎甘i品どlftllCttm山
面山wぉ hぉrm“価ぬりh℃

:o Rυ ,ヽノ hヽcmdabad and rcqucstcd fOr withdrawal
ofthc casc ThcrcfOrc,cOmmittcc dccidcd to scck c01mmcnts Of RA on thc rcqucst Of flrnl bcfOrc

any dccisiOn fOr、 vithdrawalis takcn and dctrrcd thc casc

7



ICasc No.:24/24/87-

IAIコC1/2018

24 1HQ Filc

Party Nalllcl MACRO

POI′ YMIERS P Iッ TD

RLA「 ilc

Party Namc:MACRO
POIンYMERS P LTD

RLA Filc

Party Namc:′ I.EGA
INDUS.I｀ RIES L′ 1｀D

Mcct No/Datc:10/87-    status:

AI´C1/2019        Defcrrcd
09102019

Lic No/つDatc:0810136669
07122015

agcnda and dccidcd tO dcfcr thc mattcr for

101/87/050/00830/AM19/    :o8/24/040/002901ヽ M16/

::器緊f:Ill∫翼
=311器

l:鵠1・
C¨器p∝

251:01/87/050/00834/AM19/  :o8/24/040/00253/AM16/

Casc No.:28/24/87¨

AI,C1/2018

HQ「 ilc

Casc No.:56/24/87-

ALC1/2018

HQ Filc

i01/87/050/00862/AN【 19/

Casc No.:360/24/87-

AIフC1/2018

HQ Filc

:01/87/050/01166/AM19/

EXPORTI・ I｀EM
POIン YE′「 HYLENE
LINER

Casc No.:23/24/87-

AI′C1/2018

RESIN
~il昴
下麗GRANU面3~~~

l.511:ご蔵ヽ uヽ11,s~~ ~~~
WIIIH]MAS′ ilik,A「 rdrittζ

Mcct No/Datc,10/87-

ALC1/2019
09102019

Lic No/η)atc:o810136667
07122015

Mcct No/Datc:lo/87-

AIッC1/2019
09102019

Status:
Deferred

Status:
f)eferrcd

Status:
Approved

0 588MT

Status:
Deferrcd

Decision:'l-hccomrnittcc,considcrcd^thcrcplyrrflhcfirmwhcrcinitwasinformcdthatrhcyhavc
obtaincd iloDC/submittcd documcnts for Ilobb to RA, Ahcrndabad and rcquestcd for withdrawalof the casc 'l'hcrcforc, committcc dccided to scck conrmcnts of RA on thc rcqucst of firm bcforcany decision for withdrawal is taken and dcfcrrcd thc casc.

協棚α剛りAma 皆だ究争62め'66358
zo Decision i 'l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to issuc dcficicncy

lettcr to thc authorization holdcr for submission of thc following infonnation and dcfcrrcd thc casc:-

a) 'l'o indicatc composition of cxport product clcarly indicating wcight of rubber part and othcrthan rubbcr parts.
b) Matcrial balancc with calculation for rcquircmcnt of raw matcrials giving indigcnous itcms to beused and wastagc ofall inputs in manulactuiing thc cxport product.

Decision : Bascd on thc examination of thc casc of firm by'l'cchnical llxpcrt (Consultant lsKrr)in Filc No. 0ll87ro50/or 166/AMl9, thc committcc dccidcd to adopt iotto*ing norms:_
27

Party Namci SYNTHIE′ HC  Mcct NO/b:ic:16′ なケ
PACKliRS P I′TD       ‐AIンC1/2019

09102019

λ粉ガ::α00314ハ MI夕  |『謬鰍慧
∝b7ibib91ケう

IENHANCIID
POI´ YIETIIYLItNIう

Party Nalmc:MACR0
POLYMERS P IンTD

ルIcct No/Datc:lo/87-

AI´C1/2019
09102019

0 157MT

規 1′ ん第_
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HQ Filc RIンA Filc
101/87/050/00829/ノ Mヽ19/    :o8/24/040/Oo3101AM 16/

Iンic No/Datc:0810136782
23 122015

Decision ! 'l'he colnmittee considcred thc rcply of thc firm whcrcin it was informcd thar thcy havcobtained EoDC/submittcd docurncnts for IIODC to RA, Ahcmdabad and rcqucsted for withdrawalof the casc' 'l'hcreforc, committec dccidcd to scck comments of RA on thc rcqucst of firm beforcany decision for withdrawal is takcn and dcfcrrcd thc casc.

Case No.:36/24/87-

ALC1/2018

"133掲 5υ∞斜νAmリ
Rl,A Irile I_ic.No/,Datc:0g 10136784
:081241040/00327tAMt6t 28.t2.2015

Party Nalmc:MACRO
POIンYMERS P LTD

Party Nalmc:MACRO
POI´ YMIう RSP I´TD

Party Namc:13ASRUR
UNISEAL PRIVATE
IンIMITED,

RIン A Irilc

IMcct No/Datc:10/87-

ALC1/2019
109102019

Mcct No/Datc:lo/87-

AI´C1/2019
09102019

Status:
Withdrawn

Status:
Deferred

Dccision :'l'he committec considcrcd 
lhg rcply of thc firm whcrcin it has rncntioncd that ir hassurrendcrcd the liccncc and RA, Ahemdabad havc cancellcd Advance Authorization. 'l'hercforc,

commitlee dccided to withdraw thc case.

Casc No.:350/24/87-

AI′C1/2018

HQ Filc

101/87/050/01156/AM19/

Casc No.:356/24/87‐

AIノC1/2018

HQ「 ilc

‐Case No.:378/24/87-

AIッC1/2018

HQ「 ilc

32.:01/87/0,0/01184/AM19/

01/87/050/01162/AM19/  1:07/24/040/oo342/AM16/

‐Mcct No/Datc:lo/87-   status:
ノヽI´ C1/2019             1)eferrcd

09102019

tic No方5`181bケ lbibo,441
08012016

l粉ガ:iα0030私 MIα 擦だ鰍安081bib`ウ 07
Dccision : I'he committcc considcrcd thc rcply oIthc firm whcrcin it was inlormcd that thcy havcobtained EoDC/submittcd documcnts for IloDc to RA, Ahcmdabad and rcqucstca for withdrawalof thc casc 'l'hcrcforc, committcc dccidcd to scck commcnts of RA on thc rcqucst of firm bcforcany dccision for withdrawal is takcn and dclcrrcd thc casc.

,, 3.tti:io,Ir 
! l-hc.Comrnittee considered rhc case as pcr agcnda and dccidcd ro issuc dcficicncylcttcr to thc authorization holder for submission of thc following information and defencd the casc:-

a) complctc calculation for requircmcnt of both importcd and indigcnous itcms for manufacturc ofcxp^ort itcm, indicating its working composition
b) cornposition ofeach cxport prJduct indicaiing contcnt ofcach importcd and indigcnous item

;IH:;:::"J;f#;,:tJ'"0'ci vis-a-vis consumption orcxporr p;;i;r". : yca.siurf ..niii.o

I股善獣T認蠍 cK等
桜 rd餡
ア
継為cd

ち聡∫脱α0003ν AMl夕 易ず鰍T241064i0601
.Ililヽ

1:|;:務
:」υ∫li:聯χ揚1サ|:I:1':鷺 lttitュ1肥∫施

′
lli写1綱 :1:ill:ヤ|:||!1:|:hl:
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b,/p,bt*
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LLDPE LINER BAG
LI´DPE Granual50000Kg

,.ntirt rctlnn u,

Casc No.:29/24/87-

ALC1/2018

"19詳掲59∞ "夕
AM"

Party Namc:POIン YIンINK   Mcct No/Datc:10/87-   status:
POLYMItRS(INDIA)    IAlッ C1/2019        1Dcfcrred
LIMI′I｀ED            o9 1o 2019        1

RLA「 ilc               lLic No/Datc:0810137073
:08/24/040/00368/AM16/    125012016

Decision :'l'hc comnrittcc notcd that hard copy of thc application has not becn rcceived from RA
dcspitc rcrnindcr. 'l'hcrcfore, committcc decidcd to remind thc RA as wcll as firm by cmail and
deferrcd thc casc

34 101/87/050/00863/AN119/    :08/24/040/00407/AM16/

Decision : 'l'hc committee considercd thc rcply of thc I=rrm whcrein it has informed that it has
obtaincd EODC from RA, Ahcmdabad and rcqucstcd for withdrawal of the case. 'Ihereforc,
committee decided to seek comments of RA on thc rcqucst of firm before any dccision on
withdrawal is takcn and dcfcrrcd thc casc.

ンIcct No/Datc:10/87-

AI´C1/2019
09 102019

RLA Filc            lLic No/1Datc:0810137402
:08/24/040/00365/ノ M`16/    11 032016

Decision : 'l'hc committcc considcrcd thc rcply of thc firnr whcrcin it has informed that it has
submittcd documcnts for EODC to RA, Ahcrndabad and rcqucstcd for withdrawal of thc casc.
'l'herefore, committee dccided to scck commcnts of RA on the rcquest of firm bcfore any dccision
on withdrawal is taken and deferred the case.

Case No.:57/24/87-

ALC1/2018

HQ「 1lC

Casc No.:3/24/87-

ALC1/2018

‐HQ Filc

35 :01/87/050/00809/AM19/

Case No.:4/24/87-

ALC1/2018

HQ「 ilC
36 :01/87/050/00810/Aン 119/

Casc No.:5/24/87-

AIズ31/2018

37 HQ Filc
101/87/050/00811/AM19/

Party Namc:MACRO
POIン YMI]RSP I′TD

ItIンA Filc

Party Nalmc:MACRO
POI´ YM13RS P Iッ TD

Party Namci MACRO
POIン YMIERS P I´ TD

Party Nalmc:MACRO
POIン YMIうRSP I´ TI)

Mcct No/Datc:10/87-   lstatus:

AIンC1/2019       1Dcた rred
09102019            1

1´ic No/Datc:08101373901

10032016            .

Status:
Deferred

Mcct No/Datc:10/87-

ALC1/2019
09102019

rStatus:

Defcrred

Status:
Dcferred

RI´A Filc              Iン ic No/Datc1081013 7404
:08/24/040/00354/Aヽ /116/    11 032016

Decision ! The committee considercd the reply of thc firm wherein it has informed that it has
submittcd documcnts for EODC to RA, Ahcmdabad and rcqucstcd for withdrawal of thc case.
'l.hereforc, committce decidcd to scek comments of RA on thc requcst of firm before any dccision
on withdrawal is takcn and dcfcrrcd thc casc.

4ヽcct No/1)atc:10/87-

AIッ C1/2019
09102019

RLA「ilc            lLic No/Datc:0810137405
:08/24/040/00366/ノ Mヽ16/    11 032016

Decision : 'l'hc committce considcrcd thc rcply ol thc firm whcrcin it has informed that it has
submittcd documcnts for EODC to RA, Ahcrndabad and rcqucstcd for withdrawal of thc casc.

10
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Thcrcforc, committec dccidcd to scck comrncnts of RA on the rcqucst of firm before
on withdrawal is takcn and deferrcd the casc.

Party Namc:MACRO
POLYMERS P IンTD

Party Namc:MACRO
POIン YMERS P IッTD

Party Namc:MΛ CItO
POIン YMERS P IッTD

Party Namc:MACRO
POI´ YMERSP Iン TD

Mcct No/Datc:10/87-

AlンC1/2019
09102019

any dccision

Status:
Dcferred

Status:
Def'crrcd

Status:
Deferred

Status:
Dcferred

Status:
Dcfcrred

Case No.:49/24/87¨

ALC1/2018

HQ「 ilC
38 :01/87/050/00855/AM19/

Case No.:58/24/87-
IAIコC1/2018

HQ Filc

39‐ :01/87/050/00864/AM19/

Casc No.:47/24/87-
‐AI,C1/2018

HQ Filc

40 :01/87/050/00853/AM19/

Casc No.:48/24/87-

IAIコC1/2018

HQ Filc

41 1:01/87/050/00854/AM19/

‐Casc No.:50/24/87-
IAI,C1/2018

HQ Filc

:01/87/050/00856/AM19/

Mcct No/Datc:10/87-

AIンC1/2019
09102019

RLA Filc             Iン ic No/Datc:0810137427
:08/24/040/00356/AM16/    15032016

IParty Namci MACR0
1POIッ YMIERS P I.TD

Mcct No/Datc:10/87-

ALC1/2019
09102019

RLA Filc                ‐Lic No/Datc:0810137429
:08/24/040/00361/AM16/   15032016

RLA Filc                lLic No/Datc:0810137403
:08/24/040/00353//ヽ M16/    111 032016

Decision : 'l'hc cornmittee considcred the rcply of thc firm whcrcin it has informed that it has
submitted documcnts for EODC to RA, Ahcmdabad and rcquestcd for withdrawal of the casc.'I'hereforc, committec dccidcd to scek commcnts of RA on the requcst of firm bcfore any dccision
on withdrawal is taken and deferrcd the casc.

Dccision : 'l'hc cornmitlcc considcrcd thc rcply of thc firm whcrcin it has informcd that it has
submitted documents for EODC to RA, Ahcmdabad and rcqucstcd for withdrawal of thc case.
Thcreforc, committcc dccided to scck commcnts of RA on the rcqucst of firm bcfore any dccision
on withdrawal is takcn and defcrred thc casc.

Dccision : Thc committce considcrcd thc rcply of thc firm whcrcin it has informcd that it has
obtained EODC from RA, Ahcmdabad and rcquestcd for withdrawal of thc case. 'l'hcrcfore,
committee dccided to seek commcnts of I(A on thc requcst of firm bcforc any decision on
withdrawal is taken and dcferred thc case.

Mcct No/Datc:10/87-

ALC1/2019
09102019

RLA Filc             Lic No/1Datc:0810137430
:08/24/040/00358/AM16/    115032016

Decision : 'l'hc committcc considcrcd the rcply of thc firm whcrcin it has inlormed that it has
obtained EODC from RA, Ahcmdabad and rcqucsted for withdrawal of the case. 'l'hcrcfore,
committee dccidcd to scek commcnts of RA on thc rcqucst of firm beforc any dccision on
withdrawal is takcn and dcferrcd thc case.

42

Mcct No/Datc:10/87-

AIンC1/2019

09102019

RLA Filc             I´ ic No/Datc:0810137426
:08/24/040/00362/ノ Mヽ16/    15032016

Decision : 'l'hc committcc considcrcd thc rcply of thc firm whcrcin it has informcd thar it has
submittcd documcnts for EODC to RA, Ahcmdabad and rcqucstcd for withdrawal of thc case.
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'l'hcrcforc, cornmittcc dccidcd to scck commcnls of RA on thc rcqucst of firm bcforc any dccision
on withdrawal is takcn and defcrrcd thc casc.

I  Casc No.:52/24/87-
I  AI′ C1/2018

HQ Filc

43 :01/87/050/00858/ANl19/

ICasc No.:60/24/87-

ALC1/2018

HQ Filc

44 ,01/87/050/00866/AM19/

‐Casc No.:45/24/87-

IAI,C1/2018

45 HQ「 ilC

Casc No.:55/24/87-

AI′C1/2018

HQ I11lC

46 101/87/050/00861/ノ Mヽ19/

(〕 asc No.:6/24/87-

AIソ (〕 1/2018

HQ「 ilC
47 :01/87/050/00812/ノ M`19/

Party Namc:MACRO
POI′ YMItRS P I′ TI)

Party Namc:MACRO
POI´ YMERSP Iン TD

RIン A Ifilc

Party Namc:MACRO
POLYMERSP Iッ TD

Party Namc:MACRO
IPOIッYMIERS P Iン TD

Party Namc:MACRO
POlンYMERSP Iン TD

Mcct No/Datc:10/87-

AIンC1/2019

09102019

RLA Filc             Lic No/Datc:0810137538
:08/24/040/00408/ノ M`16/    129032016

Mcct No/Datc:10/87-

AI´C1/2019
09102019

RI´A Filc                  I´ ic No/Datc:0810137428
:08/24/040/00355/AM16/     15032016

Dccision : 'l'hc cornrnittcc considcrcd thc rcply ol thc firm whcrcin it was informcd that thcy havc
obtaincd EODC/subrnitted documcnts for E,ODC to RA, Ahemdabad and requestcd for withdrawal
of thc case. Thcrcfore, committec dccided to scck comments of RA on thc requcst of firm bcforc
any decision for withdrawal is takcn and deferrcd thc casc.

Status:
Dcfcrred

Status:
Deferred

,Status:

I)eferred

Status:
Deferred

Dccision : l'hc colnmittcc considcrcd thc rcply of thc firm whcrcin it has inlorrncd that it has
obtaincd EODC from RA, Ahemdabad and rcqucstcd for withdrawal of thc casc. Thereforc,
committce decidcd to scck commcnts of IIA on thc requcst of firm beforc any dccision on
withdrawal is takcn and deferrcd thc casc.

Mcct No/Datc:10/87-   status:

AI´C1/2019        Dcferrcd
09102019

Lic No/1)atc:0810137536.

29032016            1101/87/050/00851/AM19/  1:08/24/040/00346/AM16/

Dccision : 'l'hc cornmittcc considcrcd the casc as pcr agenda and dccided to dcfcr thc mattcr l'or
cxamination of thc casc by TEC{DNM}.

RIノヽFilc              ‐Lic No/Datc:0810137537
:08/24/040/00371/AM16/    129032016

Decision : 'l'hc cornmittcc considcrcd thc rcply of thc firm whcrcin it has informed that it has
subrnittcd documcnts for EODC to RA, Ahemdabad and rcqucstcd for withdrawal of the casc.
'l'hcrcforc, committcc dccided to scck commcnts of RA on thc rcqucst of firm bcforc any dccision
on withdrawal is takcn and dcfcrrcd thc casc.

Mcct No/Datc:10/87-

AIンC1/2019

09102019

Mcct No/Datc:10/87-

AIンC1/2019
09102019

RLA Filc             Lic No/Datc:0810137550
:08/24/040/00403/ノ M`16/    ‐30032016

Dccision : 'l'hc cornmittcc considcrcd the rcply of thc firm whcrcin it has informed that it has
obtaincd EODC frorn RA, Ahcmdabad and rcqucsted for withdrawal of the casc. l'hercforc,
cotnmittcc dccidcd to seek commcnts of RA on thc rcquest ol finn bcforc any decision on
withdrawal is takcn and deferrcd thc casc.
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Casc No.:46/24/87-
| ‐Al,C1/2018

48 HQ Filc

Casc No.:51/24/87-

ALC1/2018

HQ Filc

i01/87/050/00857/AM19/

Casc No.:59/24/87-

AIン C1/2018

HQ Filc

:01/87/050/00865/AM19/

Casc No.:7/24/87-

ALC1/2018

ICase No.:8/24/87-
AIンC1/2018

1HQ Filc

521:01/87/050/00814/AM19/

Party Nalmc:MACRO
POIンYMI]RSP I´TD

RLA「 ilc

Party Namc:MACRO
POIン YMItRS P I´ TD

Party Nalmc:MACR0
POLYンIliRS P I´ TD

Party Nainaci MACRO

IPOLYMIERS P LTD

Party Namc:MACRO
POLYMIERS P Iン′ID

Mcct No/Datc:10/87-  lstatus:

AIッC1/2019         ,Deferrcd
09102019            1

1ンic No/Datc:0810137547'

30032016            1

Mcct No/1)atc:10/87-    ‐status:
ΛLC1/2019         1Dcferrcd
09102019           1

Status:
l)eferred

:01/87/050/00852/AM19/    :o8/24/040/00364/AM16/

Decision ! 'lhc committcc considcrcd thc casc as pcr agcnda and dccided to defer the mattcr for
cxamination of thc casc by'l'EC{DNM}.

49
RLA「ilc             Iン ic No/71Datc:0810137546
:08/24/040/00347/ノ M`16/    30032016

R:驚肝d::ITciv帽「‰譜1:C獣 ,安ぷ星鳳
t鷺

∫乳識I『官器燎mC:∫糧t船・
「 hcrcfOrc,cOmnlittcc dccidcd tO scck cOmmcnts Of RA on thc rcqucst of flrm bcfOrc any dccisiOn

on withdrawal is takcn and dcfcrrcd thc casc

IMcct No/Datc:10/87-

AI´C1/2019
09 102019

RLA Rに         IJcヽ 8bittもをibijケ
`64

:08/24/040/003487/AM16/    lo5 04 2016

鷺普18甜
C淵
峨
Cfi111鳳
犠f¶I思占P鳳 ∬:ドt股暴:l糧r躍

committcc dccidcd tO scck c()lmmcnts Of RA on thc rcqucst Of 
「lrlln bcfOrc any dccision On、vithdra、 val is takcn and dcfc・ rrcd thc casc

Mcct No/Date:10/87-

AIンC1/2019
09102019

Status:
Deferred

IIQ l;ilc RI-A l;ilc I_ic.No/Datc:0g 101376065l :01/87/050/008 l3lAM l9 I :08t24t040t00432tAMl6t 05.04.2016

Dccision :'l'hc committcc considcrcd the rcply of thc firm whcrcin ir has inlormcd that it hasobtaincd IIODC from RA, Ahcmdabad and requestcd for withdrawal of the casc. 'l'hcrefore,
committcc dccidcd to scck commcnts of RA on thc rcquest of firm bcfore any decision on,withdrawal is taken and defcrred thc case.

柵 l出謂獣Ⅷ棚 嶋Cl徽
細 靖 鳳丼 1農繊cornmittcc dccidcd tO scck c01mmcnts Of RA(

、vithdra、 val is takcn and dcfchrrcd thc casc

Mcct No/Datc:10/87  1status:
AI′C1/2019        Dcね rrcd
09 102019

RI´A「ilc                Lic No7/1)atc:0810137607
:08/24/040/00415ハ M16/  lo5 04 2016

Party Namc: MACRO Mcct No/Datc:10/87-   status:
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:01/87/050/00859/AM19/    108/24/040/00438/AM16/

Decision : 'Ihe committee considcrcd the rcply of thc firm whcrcin it has informed that it has
obtaincd EODC from RA, Ahcmdabad and rcqucstcd for withdrawal of the case. 'l'hercfore,
committee dccidcd to scek commcnts of RA on thc rcqucst of firrn bcforc any dccision on
withdrawal is takcn and dcfcrrcd thc casc.

AI,C1/2018

HQ Filc

ICase No.:54/24/87-

IAIノC1/2018

1HQ IrilC

Case No.:371/24/87-

AIX31/2018

HQ Filc

Casc No.:9/24/87-

AIンC1/2018

POI′ YMERSP Iッ TD

RIッA I11lc

Party Namci MACRO
POI´ YMERSP I.TD

RIンA Filc

HOUSEHOLD
APPIンIANCES

RLA Filc

Party Nalllc:GOPAI′ A
POI.YPI´ ノ`S′I I II)

Party Namc:GOPALA
POLYPLAS′ I｀ I_TD

ALC1/2019         Dcfcrrcd
09102019            ‐

1ンic No/Datc:08101376051

05042016            1

レIcct No/Datc:10/87-    status:

AIンC1/2019        1Dcttrrcd
109102019            1

1ッic NO/1)atc:08101376081

05042016            1

AIンC1/2019
09102019

1´ic No/Datc:2410041944

05042016

Status:
Defe rred

541:01/87/050/00860/AM19/    :08/24/040/00439//ヽ M16/

Dccision ! 'l'he committee considcrcd thc rcply of thc finn whcrcin it has informed that it has
obtaincd EODC from RA, Ahcmdabad and requcsted for withdrawal of the case. 'I'herefore,
committce dccidcd to scck commcnts of RA on thc rcqucst of firm before any dccision on
withdrawal is takcn and dcfcrrcd thc casc.

Party Namci SI]RVItWEI´ I´  Mcct No/Datc:10/87-

:01/87/050/01177/ノ Mヽ19/    :24/24/040/00019/ノ Mヽ16/

Dccision : 'l'he committee noted that hard copy of the application has not becn reccived frorn RA
dcspitc rcmindcr. 'l'hcrcforc, committcc dccidcd to rcmind thc RA as wcll as firm bv cmail and
dcfcrrcd thc case

Mcct No/Datc:10/87-

AIンC1/2019
09102019

Status:
Defcrred

Status:
Deferred

5613::掲
5α0081yAMl% ‐W〕ガ::υ000HAM17 ∵ ∬嘱 lα

0810日 76871

1Dccision:1｀ hc c01mmittcc notcd that hard cOpy ofthc applicatiOn has not bccn rccc市 cd from RA
dcspitc rcmindcr・ I｀hcrcfOrc,cOmmittcc dccidcd tO rcmind thc RA as wcll as irrn by cmail and
ldcfcrrcd thc casc

ICase No.:84/24/87-

IALC1/2018

"13謝 :5υ∞
"υ
Amツ

Mcct No/Date:10/87-

AIンC1/2019
0910_2019

ItIンA17ilc                  lt´ ic No/1)atc:0810137688
:08/24/040/00012/AM17/    15042016

Dccision : 'l'hc cornmittce notcd that hard copy of the application has not becn reccived from RA
despite rcmindcr. 'I'hcrcforc, committcc dccidcd to rcmind thc RA as wcll as firm by email and
dcfcrred thc casc
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Case No.:146 124/97_ parry Namc: VASUDI In Mccr No/Datc :10/g7_ Starus:ALCI/2018 CHEMTCALS pvl.. Ll.D. 
.it,ittzOtS 

Deferred
09.10.2019

_^ IIO I:itc

",o,",'ili[ro /o0ss2/Atvrs/ [!Aj;ur,r, o'st^MtTt l';)fi?.,r3r0804rer
Decision:'l'hccomnrittccnotcdthathardgopyofthcappricationhasnorbccnrcccivcdrromRA

j::i;j:rffi,:jr"J .r'hcrcforc,.or,ri,i..'i.ciocito..,,;jth.;; 
as wcu as firm by cmail and

Case r*o.: I/g/g7- parry Namc: W_ACKI:-R Mccr No/Darc :10/g7_ Starus:Ar,c1t20t6 MEi.ROARK cr.rEMrcALS 
.ii.ir)rotg 

DeferrcdPVT LTD
,5e rrQ Filc RL;;; 

oe'to'2ote

, :01-/871050t001t3/AMt7/ :02/24/040/00022/AM17 t ,t;r.o|'."#T.,r210206703
Dccision : I.hc commirtcc considcrcd th,
.*am inat i;" 

";;;" ."," ;;;;;;;;;;,[r:H#.T..F:]i1Jil..i::i:. o . dc rcr thc mattcr ror

Case No.:61/24187- parry Narnc: YACRO Mcct No/l)arc :l0lg7_ Status:At,ct/2018 poLyMljRS p. r.].D. al_c,))oD withdrawn

on IIe t;ilc RI.A Filc 
09 lo'2ol 9 -

ov:01t87/050/00867/AMlsr 
,onriiroi0/00456tAMt6t ll..o)."/fi?.,,810137e71

I)ccision : r'hc commiucc considercd rhc rcpry 
",-,h. n; ;;:*,, ,, n^ rncnrioncd rhat it has::[.J$:J:..*:.X",:T:;#,]i1. ji$iuad cancclcJ r;; 

^;;;.c Authorizarion rhcrcrorc,

Case No.: 12/24187_ parry Namc: pyl: .I.OOLS 
Mcct No/Darc :l0lg7_ Status:Ar,ct/2018 pvr:.i_rnarLr;o _ii,Cfiiots 

Dererred

,, IIe Firc 09' lo'2019 - -

6r ioidiioso/,,S r 8/n M re , \'olr[,'lio,ooor,n*,r, l].;]Hi"'r, r0 r03786

Dccision :'r'hc commirtcc notcd that hard.*, 
"r,n.rrr,,*,"r'nrs not bccn rcccivcd from RAdcspite rcmindcr.'r'hcreforc,.".ri;;;-;;;rl;jr" 

r.,,,i,r'iii" n.t u, *.,, as firm by cmair anddcfcrrcd thc casc

Case No.:9g/24lg7- parry Narnc: AI_tJpl-n S I Mccr No/l)arc :10/g7_ Stalus:At,ct/2018 rNDjA pnrvnlll r.rMrT.LD ii,Ctii6tg ,Dererued

,^ rrQ Filcu, 
lirii,oro 

/00s04/AMts/ \llrl,:lio,or07o/AM17/ Ii.ri.y;]?",, 
4t0042270

Decision : l'hc committcc notcd that hard copy of thcrppfi.ution nffi not u"., rcccived lrom RAj;;fl[r':il':jr'J 'r'hcrerorc, ."--i;;;.;;."a r" ,",,rnjtn" riri ur *"rr as firm by ema, and

碑革烈覇翻
●:1:マγ`rttlt爾
:■ 1イ ittStry

スノノん_
ffi'r 1iq.i-l
Eq16rqd - r
fltti u.,

?r'.t;'r . '- ,

Min,si;, .,,

Ｃ
，

, 1 1ヾ く,1
1ow D● lhi



Case No.:97/24/87-

‐AIフC1/2018
Party Namc:VIS10N

‐PRODUCTS(P)L′ FD
IMcct No/Datc:10/87-

IALC1/2019
‐
09102019

Status:
Approved

Status:
Dcferred

101/87/050/00903/AM19/    :34/24/040/00045/AM17/    17062016

1Dccision : Bascd On thc cxamination Of thc casc Of flrin by´ I｀cchnical Expcrt(Consultant

63{DNM))in Filc No 01/87/050/00903/AM19,thc COmmittcc dccldcd to adOpt f0110wing nOrms:―

EXPORTI′ 1｀ 1,M UANI・ I｀Y IMPORTITEM
lKg
PENTΛ ERYTHRI′ I｀ OI´

PH′ I｀HAIンIC ANHYDRIDE
MIX―XYIン IうNIう

take tial action as

ICase No.:31/24/87-

IALC1/2018

1HQ Filc

IHQ Filc            lRLA Filc

Case No.:78/24/87-

ALC1/2018

HQ Filc

Lic No/Datc:34100422861

Party Namc:IHGHPOINT  IMcct No/Date:10/87-

TRADEI′INK PRIVATE   AIッ C1/2019
LIMITED            o9 1o 2019

RLA IFilc Iン ic No/Datc:02102067631
:0118110501008371AM191 :02t24t040t00o4stAMt7t 17.06.2016

Dccision : 'l'hc Committcc considcrcd thc casc as pcr agcnda and dccidcd to issue dcficicncy
lcttcr to the authorization holdcr for submission of thc following information and defcrred the casc:-

.a) 'l'cchnical descriptions/specifications, pcrccntagc composition (by weight) of the products to be
exported.

64

b) Dctailed manufacturing process along with tcchnical justification for wastagcs claimcd at cach
stage and each of thc matcrials requircd in thc rnanufacturing proccss.

c) chemical namc, 'l.cchnical spccifications of itcms proposed to be irnported.

d) Whcthcr thc scrap gencratcd in the proccss is being reuscd or not. Ifnot the tcchnical justification
for its non-usc may be furnishcd. If the scrap is being sold, thc salc valuc/commcrcial valuc may bc
indicatcd.

e) Matcrial balancc indicating calculativc statcmcnt of the requircment of each of item for
manufacturc of cach of cxport product

.:0|l87l050l00884lAM19l:0]l24l040l00lo6lAM|7l2|.06.2ol6
65 Decision : 'l'hc Committcc considcred the casc as per agcnda and dccidcd issue deficiency lcttcr

to the authorization holdcr for submission of thc following information and deferred the casc:-

a) Exact dcscription oflJxport Item

b) I-xact namc of Intport with cataloguc

I  Casc No.:15/24/87-

66 AIソ C1/2018

Party Namc:ARMOR
PLAST LTD,

RLA Filc

Party Namc:AAKASH
POLY「 ILMS Iン IMITIED

Mcct No/Datci1 0/87-   istatus:

ALC1/2019        1Defcrred
09 102019            1

1.ic No/Datc10710109980

Mcct No/Datc:10/87-  lstatus:
AIンC1/2019       1Approvcd
09102019            ‐

ALKYD RESIN VLK―
3237-70%

tttfl轟嶽「
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EXPORTI・ I｀I]M

CAST POLYPROPYLENE
FILM

HQ Filc

:01/87/050/00821/AM19/
IRLA「ilc           Iン ic No/1)atc:5210041953
1:52/24/040/00023/AM17/  11072016

Dccision:Bascd On thc cxamination of thc casc Of flrlla by Tcchnical Expcrt(Consultant{SK))

in Filc No 01/87/050/00821/AM19,thc COmmittcc dccidcd tO adOpt fol10wing nOrms:一

POLYPROPYLENE
RESIN/GRANUIン ES

(IIF029, RD265CF,
RD368CF)
PP   BASIEI)  ANTI
BLOCK/ME′ r  BLOCK
COMPOUND/AGENT

理里二型■11:g生]f per P9塾堕_4墜ュq91型壁旦

「
璽

Case No.:17/24/87-

AIコC1/2018

HQ Filc

i01/87/050/00823//ヽ M19/

Casc No.:164/24/87-

AIッC1/2018

HQ IrilC

Party Namc:KABIR
LEATHIERS

RLA「 ilc
:05/23/040/00113//ヽ M17/

Mcct No/Datc:10/87-

AIンC1/2019

09102019

1′ic No/Datc:0510399269

27072016

IンEATHER
OF

Status:
Approved

Decision ! Based on thc examination of thc casc of firm by'l'cchnical Iixperr (Consultant {SK})
in File No. 01/87/050/008211AM19, the cornmittcc dccided to adopt following norms:-

UANI'I｀Y IMPORTI′ I｀ 1うM

PVC BONDED VヽI′ I｀H
100%CO′1'FON CANVAS
―USING IMPORTED PVC
CLOTH GSM 550+/10%

PVC BONDED VヽITH
100%CO′IVroN CANVAS
―USING IMPORTED PVC
CLOTH GSM755卜 /-10%

PVC BONDED W11・ H
100%CO・ I'I｀ON CANVAS
―USING IMPORTED PVC
CLOTH GSM 850+/10%

PVC BONDIED VヽI′ I｀H
100%CO・ I'I｀ON CANVAS
―USING IMPORTED PVC
CLOTH GSM 1040+/10%

PVC BONDED WITH
100%COT「 ON CANVAS
―USING IMPORTIED PVC
CLOTH GSM 12701/-10%

6796 Sq. mctcr

20388 Sq. mctcr

PVC
CIンOTH

RELEVANT
GSM

駆 LEVANT
GSM

PVC
CLOTH

I´EATHER
OF

I´I:ATHER
O「

IンEATHER
OF

IンEATHER
OF

PVC
CLOTH

6796 Sq. rnctcr MLEVANT
GSM

PVC
CLOTH

6796 Sq. mctcr
旺 LEVANT
GSM

6796 Sq. rnctcr

PVC
CLOTH
MIンEVANT
GSM

1 01    Sq
mctcr/ Sq
nnctcr

contcnt   in

RA maylaヽ 999,Spqucntial lcli9n as pcr 191たこ_/PrOCCIЧ r9,

Export   ___

NIcct No/Datci1 0/87-   status:

AIンC1/2019         Dcfcrrcd
09102019

1ッ ic No/1)atc:0710110529‐

Party NamciIMPIEL
EXPORTS

RLA「 ilc

UANI′ I｀Y
1.01

meter/
meter
content

1.01

meter/
meter
content

1 01    Sq
mctcr/  Sq
mctcr

contcnt   in

17

100000Kg

年

■
　
　
ｍ

Ｓ

Ｓ

％

％
　
　
ｍ

Ｓ

Ｓ

1.01

mctcrl
mcter
content

織 ■ 1



:01/87/050i00970/AM19l :O7l24tO4O/OO220tAMt7t r9.10.2016

Decision : Thc Comlnittcc considcred thc casc as pcr agcnda and dccidcd to issuc dcficicncy
lettcr to the authorization holdcr for subrnission of thc following infonnation and dcfcncd the casc:-

a) Size of Ilxport Itcm

b) GSM of Import and Exporr
c) Manufacturing proccss in dctail

Casc No.:18/24/87-

ALC1/2018

HQ「 ilC

Casc No.:359/24/87-

ALC1/2018
Party Nainc:Iヽ4PEIッ

IうXPORTS

UANI′ I｀Y

Party Namc:ALUDECOR  IMcct No/Datc:10/87
LAMINATION PVT LTD, ‐ALC1/2019

09102019

Status:
Dcfcrred

Status:
Approved

RLA IFilc Lic No/1)atc:0210207114
:01/87/050/008241AM19l .02l24tO4OtOOt46tAMtit 02.11.20t6

Dccision : 'l'hc Committcc considcrcd thc casc as pcr agcnda and dccidcd issue dcficicncy lcttcr
to thc authorization holdcr for submission of the following inforrnation and dcfcrrcd thc casc:-

a) 'l'cchnical descriptions/specifications, pcrccntagc composition (by weight) of thc products to bc
cxportcd.

b) Dctailed manufacturing proccss along with technical justification for wastages claimed at cach
stagc and cach of the matcrials rcquircd in thc manufacturing proccss.

c) chcmical namc, 'l'echnical spccifications of itcms proposcd to bc imported.
69

d) Whcthcrthe scrap gcneratcd in thc proccss is bcing rcuscd or not. Ifnotthc tcchnicaljustification
for its non-use rnay bc furnishcd. If thc scrap is bcing sold, the salc valuc/commercial valuc may bc
indicated.

c) Matcrial balancc indicating calculative statcmcnt of thc rcquircmcnt of each of itcm for
manufacturc of cach of cxport product

f) Nct We ight of lixport Producr

g) lixact name of Polyr.ncr in Import Itcrn No. 2 and 3

h) 'l'hickness of Import Itcrn No.l

i) Pcrccntagc composition wcight wisc of llxport Itcm

j) Spccification of Import Ite m 5, 6 and l

HQ「ilC             RLA Irilc Lic No/Datc:07101106271
1 :01/87/050/01165/AM19/  :o7/24/040/00324AM16/  108H2016      1

101常贈:;:冽5‰瞥6暇↓1舞蹴4隠籠m∴航常竃1蠍曹I潔ソ
h威ド勁

PE CONTAINER I_INI]R
AR′ I｀ICI′ES  MADIt  oF
I´ DPE/1レ IンDPI]

892857.100Kg ] Artictc

Mcct No/Datc:10/87-

ALC1/2019
09 102019

IMPORTI′ I｀EM
Polycthylcnc film
Articlc     madc

LDPE/LLI)PE

ＣＣ

　

。

Ｓ

RA may take
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IParty N:mcl ζヤヽTttЁllё  、lcctヽ 6′bit`:ib′ 8ケ :
IPACKERS P LTD       IAI´ C1/2019
1                         109 102019

HQl■lC             RIン A「ilc            I´ ic No/Datc:0710H1303
731:01/87/050/01171/ノ

Mヽ19/    1o7/24/040/00392//ヽ M17/    120032017

Dccision : 'l'he Cornmittcc considcrcd
to thc authorization holdcr for subrnission

a) Exact namc and catalogue of Import Itcm No.5 and 7

Party Namci SUDARSHAN Mcct No/Datc:10/87-
EXTRUS10NS PVT L′ 1｀ D,  :AIン C1/2019

109102019

Party Namci WACKI]R    IMcct No/1)atc:lo/87-

MIETROARK CHIう MIcAIン S AIン C1/2019
PVTIッ TD            o9 10 2019

thc casc as pcr agcnda and dccided issuc dcficicncy lcttcr
of thc following inforrnation and dcfcrrcd thc casc:_

Casc No.:361/24/87-

IAIンC1/2018
Status:
Approved

IHQ Filc            lRI´ A Filc            I′ic No/1)atc:o710H08441
1:01/87/050/01167/AM19/    lo7/24/040/00309/AM17/    126 122016

1Decision:Bascd On thc cxaminatiOn ofthc casc of irm by Tcchnical Expcrt(cOnsultant{SK})

71‐
in「ilC No 01/87/050/01167/AM19,thc cOmmittcc dccidcd to ratify thc liccnsc as undcr―

EXPORTI′ 1・ IEM ANI′ I｀Y
PVC PIPES
COLUMN PIPI] RESIN PVC RESIN 190Ⅳ IT

ONI]PACK IMPACT MODIFIER
CHEMICAL

10MT

ICasc No.:5/1/87-ALC1/2017 Party Nainciヽ VACKER    ‐Mcct No/Datc:10/87
1                  1MIう TROARK CHIEMICAI´ S IAIンC1/2019
1                 PVT LTD           o9 10 2019

72 HQ Filc RLA Fjlc Lic.No/Darc:0210207478
:011871050100005iAM18/:022404000219t1\Mtlt 20.03.201j

De cision : 'l'hc cornmittcc considcrcd thc casc as pcr agenda and dccided to dcfer thc mattcr lor
examination of thc case by Dcpartmcnt of clhemicals and pctro chcrnicals

Case No.:365/24/87-

AI′C1/2018

Mcct No/Datc:10/87-

AIンC1/2019
09102019

Status:
Deferred

Status:
Defcrred

Status:
Deferrcd

Status:
Deferred

74 IIQ [ilc RLA Filc Lic.No/Datc:021020]504
:01 187 10501001 0 I /AM I 8/ :02t24/040t00263t AMU I 29 .03 .2017

Dccision : 'l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfer thc mattcr for
examination of thc case by Dcpartrncnt of chemicals and pctro chcmicals

Casc No.:44/2/87-

AI,C1/2017

Casc No.:89/24/87-

ALC1/2018
Party Namc:ARVIND
LIMITED

75 HQ Filc            RIンA Filc           Lic No/Datclo恵 lo14ol,01
101/87/050/00895/AM19/    1o8/24/040/00503/ノ Mヽ17/    21 042017

1Decision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcr thc mattcr for
lcxaminatiOn Ofthc casc by I)PII′ I｀

CAIッCIAM CARBONATIE
91111119119,_lp pCr F911,y/Pr9c91urc,

19
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Casc No.:41/24/87-

AIフC1/2018

76 HQ Filc

Party Namc:A′ I｀モ」L
IンIMITED,

RLA Filc
:01/87/050/00847/AM19/    108/24/040/00019/AM18/

Dccision:′ I｀hc cOmmi■cc cOnsidcrcd thc casc as pcr
cxaminatiOn ofthc casc by TEC{DNM}

Mcct No/Datc:10/87-   status:

IALC1/2019         Dcferrcd
.09102019            1

Lic No/1)atc:0810140187

01 052017

agcnda and dccidcd to dcfcr thc mattcr for

Case No.:42/24/87-

ALC1/2018

η尾3昴:59∞斜VAm"
Decision:′ 1｀hc cOmmittcc

dcspitc rclllindcr 
・
I｀ hcrcfOrc,

dcfcrrcd thc casc

Casc No.:43/24/87-

ALC1/2018

HQ Filc

Case No.:94/24/87-

ALC1/2018

弓 3島掲5α∞
"α
AM D

Dccls10n:Thc cOmmittcc
to thc authorizatiOn holdcr fbr

Lic Non)atc:o710111610
:01/87i050/008491AM191 :071241040100039/AM18/ 16.05.20t7

Decision : I'he Committcc considcrcd thc case as pcr agcnda and dccidcd to issue deficicncy
lctter to thc authorization holder for submission of thc following information and dcfcrrcd the casc:-

a) 'l'cchnical dcscriptionsispccifications, pcrcentage composition (by wcight) of thc products to bc
cxported.

b) Detailcd manufacturing proccss along with tcchnical justification lor wastagcs claimcd at each
stage and cach of thc matcrials rcquircd in thc manufacturing proccss.

78

c) Chemical namc, 'Iechnical spccifications of items proposcd to bc imported.

d) Whether thc scrap gencratcd in the proccss is bcing rcuscd or not. If not the tcchnical justification
for its non-usc may bc furnished. If thc scrap is bcing sold, the sale value/commcrcial value may bc
indicated.

c) Matcrial balancc indicating calculativc statcmcnt of thc rcquircmcnt of cach of itcm for
manufacturc of cach of cxport product

f) Small sample of each of cxport product

g) Exact namc of Polymcr of Import Itcm at Sl. No. I and 2 with catalogue and their thickness

h) Wastagc calculation

Palty Nalmc:ALI」DItCOR  INIcct No/Datc:10/87-   status:
LAMINAT10N PVT Iン TD  ALC1/2019        ‐Defcrred

.09102019

1良LA fil`            ltitiヽ。/5:it:6,ibibウ ζとうヽ
|:02/24/040/00250/AM17/   03052017        1

notcd that hard copy ofthc applicatiOn has not bccn rcccivcd from RA

committcc dccidcd to rcnnind thc RA as wcH as irrn by cmail and

Party Namc: SUPER Mcct No/Datc:10/87- Status:
DeferredMOUNT PACK PVT L H), ‐ALC1/2019

09102019            1

RIッA IIIc

Party Namc:SYNTHETIC  Mcct No/Datc:10/87-   status:
PACKERS PIンTD       IALC1/2019        1Deferrcd

.09102019           1

RLA「 ilc Lic No/Datc:0710111642
:07/24/040/00035/AM18/    23052017

considcrcd thc casc as pcr agcnda and dccidcd issuc dcflcicncy lcttcr

submissiOn()fthc f01lowing information and dcfcrrcd thc casc:一

20



a) Ilxact namc and function of hnport Item No.5

Case No.:71l24l87_ parry Namc: Nl].[!X Mccr No/Darc :10/87_ Status:ALCI/2018 CHEMTCALS rNDrA ilCriiitts DeferredLIMITDD 0g.10.20ts
HQ Filc RLA Fitc:01/87t050/00877/AM1s/,s;zriiroioroollT/AM18/ 

i;:o)"i&?.,r210042306
Decision : 'l'hc committcc considcrcd thc casc a-s pcr agcnda and dccidcd issue dcficicncy lcrrcrto the authorization holder ro. rru.i..i* oiti" rorrorirglrr";ii"n'lro 0.r"...0 thc case:_80 a) 'l'o indicate spccific item of plastisizcr to bc addcd/addcd in manufacturing thc export product {as
alternatc itcms arc not allowcd urd;;.;;; iiuun." authorization)

b) complcte calculation for rcquiremcnt of raw materials for thc manufacturing the export product
'c) 1'o indicate indigcnous itcms with wcight to bc addcd in manufacturing thc cxport product

il,;:"i;,HT#1ff:i"TflXill iz-a vizconsumption or au raw materiars ror thc rast 3 ycars

Casc No.:77/24/87-

AIンC1/2018

HQ Filc

Party Nalmci vIKAS

ECoTIEcII Iン IMITED

‐RLA Filc

ANITY

lKg

Mcct No/Date :l0l8i-
ALCIt2019
09.10.2019

Mcct No/l)atc:10/gl_
ALCl/2019
09.10.2019

I.ic. NoI)arc:0g I 0 I 40636
13.07.2017

Status:
Approved

:01/87t050/00883/AMle/,oi)iiroiorool64/^M18/ 
;',;'#y;]i.,05r0403353

Decision : Bascd on rh:-:llTination of thc casc of firm by.l.cchnical E>in Irile No. ot/87/0s0/01t67tAMt9.th. a.;;.;;;;:o d^^ir^j ,^ : pcrt (consultant {SK})Ⅲ珈cNQ o1/87剛
“
L荻商T,・縦 品 磁性よHd%脂 :‖剛ぶ :ri潔 1

Lic.No/Datc:(

_IMP9卜
´
「 !!iFM ~III I

rCnc Butadicnc styTcnc cO_

I Rcicvant Gradc

脱殿・
dCnc c。由獲f

RI10fr_Rci&五 ht Cradき

QUANITY

0 27818Kg

027818Kg

00278K2
NAlLり rULYlJTHYLENE

Iう i&砲b  ~ ―――‐
lii6 161iaai`nご

:ibgる F~~~~

OCcssing Aid/Acr'i■
~

lpaぎIMもaiA67~~‐
~~――

五fboi・atき   ~~~ ~~~― ―ヽ

Oi1/POw諄 5iT/「 iEズ市

0 1112Kg

0 0463Kg

0 0927Kg

0 0370Kg

0 0556Kg
p0463Kg

0 0463Kg

roccaurcsaction as

Party Namci sI」 NI'I´ Itx
RIEcYCIンING PRIVATIE
LIMI′ I｀IED

RIンA Filc

108/24/040/ooo921ヽ M18/

,XPORTI′IIM~
V BLEND(s6Ё

~

I｀ itaniunl I)iOxi

ノヽcry10nitrilc_b

(Nり )ヽ

Casc No.:59/3/87‐

‐AIソ C1/2017

82

HQ Irilc

:01/87/050/oo260/AM18/

Stat u s:
Dcl'crred

Compound) SBS /Styrcnc
Polyrcrs Rcl,

SIIC/Styrcnc

CHLORIN

Acrylic Proccssi

IPり
ylllCL

灘 椰
Rclcvant

|

sc rEiita
frtq q

qrfDr
Minlstry

U(:,.3

輛棲ん:魚ζ憮
鷺II.尋

露義1予ilシ鰤
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Decision : 'l'hc committec considcrcd thc case as pcr agcnda and dccidcd to dcfcr thc matter for
cxamination of the casc by DplI'I

ICase No.:63/24/87¨

|  IALC1/2018

HQ Filc

83.:01/87/050/00869/AM19/

‐  Case No.:64/24/87-

AI′C1/2018

HQ Filc

84 :01/87/050/00870/AM19/

‐Case No.:67/24/87-

IAI′C1/2018

“tey:59∞舒ンAM 9
1Dccls10n:Thc cOmmittcc

dcspitc rcmindcr ´
「 hcrcfOrc,

ldcfcrrcd thc casc

lCasc No.:70/24/87-

AI′C1/2018

‐HQ Filc

101/87/050/00876/AM19/

Mcct No/Datc:10/87-

AI.C1/2019
09102019

RI´A IFilc             lン ic No/Datci0810140762
:08/24/040/00058/ノ ヽヽ/118/    o4082017

Party Namcl MACRO
POLYMERS P LTD

Mcct No/Datc:10/87-

ALC1/2019
09102019

RLA「ilc            Lic No/Datci0810140763
:08/24/040/00103/AM18/    .04082017

Party Namc:NIハVAGE   IMcct No/Datc:10/87-
lッAMINATORS PVTIン TI), AIン C1/2019

09 102019

1ヽLA lllc        Lic No7Datci031040Jケ う9
:05/24/040/00187/AM18/    24082017

Decision : 'l'he committec considcrcd thc reply of thc firm whcrein it has informcd that it has
submittcd documcnts for EoDC to RA, Aherndabad and requcsted for withdrawal of the casc.'l'hcreforc, committec decidcd to scck commcnts of RA on thc rcquest of firm bcfore any dccision
on withdrawal is taken and dcfcrred thc casc.

Mcct NoノDatc:lo/87-

ALC1/2019
09102019

Status:
Deferred

Status:
Deferred

Status:
I)eferred

Status:
Deferred

87f霧胤青
″″87

Party Namci MACRO
POLYMERS P LTD

Party Namc:NI′ I｀REX
CHEMICAI´ S INDIA
IンIMITED

Party Nainc:GOI´DEN
ROLI.S PVTIン TD

Mcct No/Datc:10/87-    status:

AI´C1/2019           Approvcd

Decision ! '['hc conrmittcc considcrcd thc rcply ol rhc llrm whcrcin it has inlormcd rhar it hassubrnittcd documcnts for EODC to RA, zttrcmdauad and rcqucstcd for withdrawal of thc casc.Thcreforc, committec dccidcd to seck commcnts of RA on thc rcqucst of firm before any decision
on withdrawal is taken and dcfcrred thc casc.

notcd that hard copy ofthc application has not been rcceivcd from RA
committcc decidcd to rcmind thc RA as wcll as firm by cmail and

RLA「ilc            IIc No/Datc:5210042363
:52/24/040/00025/AM18/    o6092017

pcdJon:Thc com面慣cc cOndd∝cdぬccぉ
λ訥∬1詰胤111霊槻お胤幣:鮮rに・

∝
ltO thC authoriza10n holdcr fOr submission ofthc

86.

:a)TO■
ndlcatc spcSclflc ltcm of plastidzcr■ Obcaddcl:]lI:1)lt∬

llufacttl面

ng thc cxpOrt prOduct llas

laltCrnatc Lcms are not aHOwcd undcr adhOc adv`

lb)COmplCtc calculation fOr rcquircmcnt Ofraw matcnals fOr thc manufacturing thc cxport product

C)To indicatc indigcnous itcms with wcight tO bc addcd in manufacturing thc cxpOrt product

ld)PrOductiOn ofthc cxpOrt prOduct viz a viz cOnsump10n ofall raw matcnals fOr thc last 3 ycars

lduly CCrtiflcd by Chartcrcd Accountant

22



HQ「 ilC IRLA Filc

09102019

1ン ic No月 Datc:0510403999
:01/87/050/00878/AM19/    105/23/040/00506/AM17/    13092017

Decision:Bascd On thc technical cOmments of Department for PromotiOn of lndustry and
lntcrnal Tradc furnishcd vidc thcir comnlunicatiOn No P-47011/280/2019/― ´

「 SW datcd o3 09 2019,
Commilcc dccidcd to ratify liccnsc as undcri

QUANI INIPORT I′ I｀1]M QUANITY

SYNTHIJ HC RUBBI]R(NBR) 72292ヽ 4′ 1｀

18MT

R^may takc cons9quC,tial actiOn as pcr PO,cy/PrOCCdlrcs

Casc No.:75/24/87-

IALC1/2018

‐HQ Filc

Casc No.:74/24/87-

ALC1/2018

Party Nalnc:AAKASH    Mcct No/Datci1 0/87-
PLAS′ I｀OPACK PVT LTD, ‐ALC1/2019

09102019

RIンA Filc

Status:
Deferred

Iッic No/Datc:5210042424
.:01/871050100881/AM19/ :52t24t040t00o42tAMt8t 07.11.2017

Decision : 'l'hc Comrnittec considcrcd thc casc as pcr agcnda and dccidcd issuc dcficicncy lctrer
to thc authorization holder for submission of thc following information and dcfcrrcd the case :-

'a) 'lcchnical descriptions/specifications, percentagc composition (by weight) of the products to be
cxportcd.

b) Detailed manufacturing process along with tcchnical justification for wastagcs claimcd at cach
stagc and cach of the matcrials rcquircd in thc manufacturing proccss.

88
c) chcmical namc, 'rcchnical spccifications of itcms proposcd to bc importcd.

d) Whethcr thc scrap gcncratcd in thc proccss is bcing rcuscd or not. If not thc technical justification
for its non-usc may be furnishcd. If thc scrap is bcing sold, thc salc value/commercial valuc may be
indicated.

e) Material balancc indicating calculative statcment of thc requiremcnt of cach of itcm for
manufacturc of each of cxport product

f) Bifurcation in quantity ofExport for colourcd and uncolourcd, printed and unprinted

g) Details of indigcnous input with quantity

h) Justification for highcr wastage

89‐ HQ IFilC

Party Namc:MACRO
POLYMERS P Iン TD

RLA「 ilc
:01/87/050/00880/AM19/    :o8/24/040/00196//ヽ M18/    08 112017

Dccision :′I｀hc cOmmittcc cOnsidcrcd thc rcply Of thc inll whcrcin it has informcd that i has
sublllittcd dOcumcnts fOr E01)C tO RA, ノヽhcmdabad and rcqucstcd fOr 、vithdrawal of thc casc

Mcct No/Datc:10/87-    status:

ALC1/2019        1Deferred
09102019

Lic No/1)atci0810141266

EXPORT I]'EM

Paddy Dchusking
Rolls/Rubbcr Rolls
containing 101.25 MT of
Rubbcr compound

23



'l'hcrcforc. committec dccidcd to scck cornmcnts of RA on thc rcqucsl of firm bclorc any dccision
on withdrawal is takcn and dcferrcd the casc.

Case No.:163/24/87‐

ALC1/2018

Casc No.:129/24/87-

ALC1/2018

Casc No.:76/24/87-

AI′C1/2018

Case No.:179/24/87-

93今
LCν2018

1HQ Filc

Party Nanlc:ARMOIt
PIッAS・ I｀ I.TD,

Party Namc:MACRO
POIッ YMERSP I´ TD

Pany Namc:ARMOR
PIンAST L′ I｀ 1),

ItI′A Irilc

Mcct NO/Datc:10/87-

AIンC1/2019
09102019

Mcct No/Datc:10/87-

ALC1/2019
09 102019

Status:
I)efcrred

う0193:5α
∞ 969/AM9 1穂 ガ::α0021yAM B 柑 ぶ究 彎

α

"n鯰
%3

R器‰濡IⅧ罷粧驚驚鷺よ糧脚ifふ鮒精燎蹟
Slま

1讐1驚iチ鶯「熱
dcfcrrcd thc casc

Party Namci SuPER ⅣIcct No/Datc:10/87-
MOUNTPACK PVTIン TD, AI´ C1/2019

09102019

Status:
Deferred

Status:
Deferred

IIQ I:ilc RLA Filc Lic.No,Datc:07l1ll2421
:011811050/00935tAMrgr :07 r24r040r00r 55/AM r 8/ 16.r r.2017

Decision : 'l'hc committcc considercd thc casc as pcr agenda and decidcd to issue deficicncylctter to thc authorization holdcr for submission ofthc following information and dcferred the casc:-

a) 'l'echnical descriptions/spccifications, pcrccntagc composition (by wcight) of the products to bccxportcd.

b) Dctailcd manufacturing proccss along with tcchnical justification for wastagcs claimcd at cachstagc and each ofthc matcrials rcquired in thc manufacturing proccss.
9t

c) chcmical namc, 'l'echnical specifications of itcms proposcd to bc importcd.

d) Whcthcr the scrap gc-ncratcd in the proccss is being rcuscd or not. If not thc tcchnical justification
for its non-use may bc furnishcd. If thc scrap is being sold, thc salc valuc/commercial valuc may bcindicatcd.

c) Matcrial balancc indicating calculativc statemcnt of the rcquircrncnt of each of itcm formanufacturc of each of cxport product

f) Small samplc of cach of export product

g)Iixact namcofPolyncr of Importltcrn atSl.No. land,2withcatalogucandthcirthickncss

h) Wastage calculation

,, 19,Ii:_^ r{r_A rrile Lic.No/Datc:0810t41410" :01187t050/00882/AMr9r :o8r24r040roo252rAMrBr 29.r.20r7
Dccision !'l'hecom.mittceconsidcrcdthcrcplyofthcfirmwhcrcinithasinlrrrmcdthatrhenorms
has alrcady bccn fixcd in the mccting No.0suzb t s datcd 3 I .01 .2olg. 'l'hc committcc notcd that thisis not corrcct and dccidcd to call hard copy of thc application frorn thc Ra and firm.

Mcct No/Datc:10/87-   status:

AIンC1/2019       1Deferrcd
09102019

Lic No/Datc:07101124741

24
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:01/87/050/00985/ノ Mヽ19/

Dccision:Thc cOmmitcc
thc flrlm HO、 vcvcr,flrin has

to flrm in this rcgard may bc

Case No.:197/24/87-

ALC1/2018

94:HQ「 ilC

ICase No.:198/24/87-
‐
AI′C1/2018

95 HQ「 ilC

Case No.:199/24/87-

IAIノC1/2018

96 1HQ Filc

Casc No。 :248/24/87‐

ALC1/2018

ICasc No.:79/24/87-

IAI,C1/2018

1HQ IrilC

101/87/050/00885/ノ Mヽ19/

Dccls10n:Thc cOmmittcc
dcspitc rclalindcr 

′
I｀ hcrcforc,

dcfcrrcd thc casc

Casc No.:37/10/87-

AI′C1/2018
Party Nalnci CRIJS・ I｀

COMPOSI′ I｀ES&
Mcct No/Datc:10/87-   status:

AIッC1/2019          ‐Approvcd

107/24/040/00235/AM18/    30112017

considcrcd thc casc as pcr agcnda and notcd that a DL was issucd tO

not rcplicd thc I)Iン
′
I｀ hcrcforc,comnlittcc dccidcd that a flnal rclllindcr

issucd and dcfcrrcd thc casc

Party Namc:ヽVACKER   ‐Mcct No/Datc:10/87
METROARK CHEMICALS ALC1/2019
PV.I｀ LTD             o9 1o 2019

RLA「 ilc

Party Namc:WACKER    Mcct No/Datc:10/87-   status:
METROARK CHEMICAIン S ALC1/2019         Deね rrcd
PVTIン TD             o9 1o 2019         1

RIン A Filc

Party Namc:WACKER    Mcct No/Datc:10/87-   status:
METROARK CHEMICALS IAIン C1/2019        1Deた rrcd
PVTIン TD            o9 1o 2019

RIンA「 ilc

Party Nainc:SANGHVI   Mcct No/Datc:10/87-
TECHNO PRODUCTS    IAIッ C1/2019

109102019

RIン A Irilc Iン ic No/1)atc:0810141769

108/24/040/00296/AM18/    112012018

notcd that hard cOpy ofthc application has not bccn rcccivcd from RA

comlllittcc dccidcd tO rcnlind thc RA as wcll as flrln by clmail and

Status:
I)eferred

I´ic No/Datc:0210208055
:01/87/050/01003/ANl19/    :02/24/040/00145/ノ トヽン118/     15 122017

Dccision : ′I｀hc c01nmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc lmattcr fOr
cxamination Ofthc casc by Dcpartincnt of Chclllicals and PctrO Chclnicals

Iンic No/Datc:0210208052
:01/87/050/01004/AM19/    :o2/24/040/00144/ノ Mヽ18/    15 122017

Decision:'I｀ hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr fOr
cxalllinatiOn ofthc casc by Dcpartincnt of Chcmicals and Pctro Chcmicals

I´ ic No/1)atc:0210208056
101/87/050/01005/AM19/    :o2/24/040/00146//ヽ M18/    15 122017

Dccision :′ I｀hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc inattcr for

cxalllinatiOn of thc casc by I)cpartincnt of Chcinicals and PctrO Chcnlicals

Party Namcl PoLY「 ILL   IMcct No/Datc:10/87   status:
TECHNOLOGIES PVTI´ TD IAIン C1/2019        Reiected

109 102019            ‐

o, I{Q I;ilc RLA lrilc Lic.Nofl)are:3 41004376g'' :01/871050i01054/AM19t ::3424t040.002fi/AM18/ 02.0i.2018

Dccision : Thc cornmittcc notcd that a DL was issucd to firm on 17.01 .2019, which was lollowcd
by a rcmindcr on 05.09.2019. Ilowcvcr, firm has not rcplicd to thc DL.'l'hcrcforc, committec
'dccided to rejcct thc case.

Status:
Deferred

99



HQ File

:01/87/050/00176/ノ Mヽ19/

Dccls10n

{I)NM})in
ａｓｃ

Ｎ。

Ｂ

　

ｃ

●
●

Ｆ

PI´ASl｀ICS PVT IレTD 09 102019

RLA Filc             Iン ic No/Datci0810142245
:08/24/040/00380/ノ Mヽ18/    127032018

on thc cxamination o[ thc casc of firrn by 'l'cchnical Expcrt (Consultant
01i87/050/001761LM19, thc Comrnittce dccided to adopt following norms:-

Case No.:366/24/87-

ALC1/2018

Ю019謝
:5α

“
曰νA剛シ

Case No.:86/24/87¨

AI′C1/2018

HQ Filc

Casc No.:96/24/87-

AI,C1/2018
103

1HQ「 ilC

Party Nalnc:ARMOR
PIンAS′ I｀ IンTD,

Party Namc:NAVRATAN
SPECIAIン TY CHIEMICAI′ S
I´LP

RLA「 ilc

Party Namc:NAVRATAN
SPECIAI′ TY CHItMICAIンS
LIンP

RLA「 ilc

Mcct No/Datci1 0/87-    ‐Status:
AI′C1/2019        Dcfcrrcd
09 102019

1ンic No/Datc:0810142366.

13042018

Mcct No/Datc:10/87-    Status:

AI′C1/2019        DcFcrred
09 102019

1′ ic No/1)atc:0810142367

‐Mcct No/Datc:10/87-

AI′C1/2019
09102019

RLA Filc             I′ ic No/Datc:0710113050
:07/24/040/00367/AM18/   104042018

Status:
Dcferred

Decision : 'l'hc committcc considcrcd the case as pcr agcnda and notcd that a DL was issucd to
thc firm . However, firm has not replicd the DI-'l'hcreforc, committee dccidcd that a final rcrninder
to finn in this regard may bc issued and dcferrcd the casc.

:01/87/050/00892/ノ M`19/    :08/24/040/00213/ノ M`18/

Dccision : 'l'he cornmittcc notcd that hard copy of thc application has not bccn rcceived from RA
dcspitc rcmindcr. 'l'hcrcforc, committcc dccidcd to romind thc I{A as wcll as firm by ernail and
dcfcrred thc casc

Casc No.:87/24/87-     Parサ Namc:MI〕TRO    Mcct No/Datc:10/87-  Status:
AIノC1/2018          VAIン VItS,(PROPi C.I    AIッ C1/2019        ‐Dcfcrred

BALAMURUGAN)     109102019        :

1021:33):50/00893/AM19/  1ち
ら1,liO/00002/AM19/  Liδ 盤 穐

C:3210078452

1Dccision:´
I｀hc cOmmittcc notcd that hard copy ofthc application has not bccn rcccivcd from RA

dcspitc rclnindcr 
′
I｀ hcrcforc, comllaittcc dccidcd to rcnlind thc Iヽ ノヽ as、vcll as flrm by cimail and

dcfcrrcd thc casc

ム ∠ヽ″ん ―

liXPORT I・ II]M QUANITY I   IMPOR′ rI′ I｀EM OUANI′ 1｀Y
SATURATED  POLYS′ I｀ER
RESIN TOPCOAT CT-6224
[PERCENTAGE    SOLID
CONTENT  NOT  Iン ESS
THAN 60%}

tKc 
l

I Nuo prN','rr,
I cr-vcor-

0 177Kg

BUTYL CELLOSOLVE 0 751Kg

「|■  lI「 1_11」
RA may takc conscqucntia

僣ぶ洲鶏臥Hc ACD
I PH´IHAI.IC

■1 :|☆ド|ぽ18:i三
L■1重り 4S pOr FJtty/1r9,cOり聖2___

0 221Kg

0 109Kg

__11767Kg

|



:01/87/050/00902/AM19/    108/24/040/00214/AM18/    13042018            1

Dccision:′ I｀hc cOmmittcc notcd that hard copy ofthc application has not bccn rcccivcd from RA

dcspitc rcnlindcr 
′
I｀hcrcforc, conllmittcc dccidcd to rclnaind thc RA as、 vcH as flrm by cmail and

dcfcrrcd thc casc

Case No.:3/8/87-

AIノC1/2018

104 HQ Filc
:01/87/050/00124/AM19/

Casc No.:4/8/87‐

ALC1/2018

105 ⅡQ IFilC

Casc No.:90/24/87-

IALC1/2018

HQ Filc

106 :01/87/050/00896/ノ Mヽ19/

Party Namc:WACKER
METROARK CHEMICALS
PVT L′ I｀D

RIッA「 ilc
:02/24/040/00003/AM19/

Party Namc:ヽたACKER
METROARK CHIEMICALS
PVTIン TD

RLA Filc

Party Namcl MACRO
POLYMERS P LTD

Party Namc:ARMOR
PLAST LTD,

Party Namc:IMPEIン
EXPOR・ 1｀S

Mcct No/Datci1 0/87-   status:

AI´C1/2019         1Dcfcrrcd
09102019            ‐

I´ic No/Datc:0210208362

25042018

Mcct No/Datc:10/87-   Status:

ΛlンC1/2019         1Dcferrcd
09102019

Lic No/Datc:02102083631
25042018

4ヽcct No/Datc,10/87-    Status:

AIンC1/2019         Deた rrcd
09102019

Decision : 'fhc committcc considcrcd thc casc as pcr agenda and dccidcd to dcfcr the rnatter for
cxamination of thc case by Department of Chemicals and Pctro Chcmicals

:01/87/050/00125/AM19/    :02/24/040/00004/AM19/

Decision ! 'l.he cornmittec considered thc casc as pcr agenda and dccided to defer the matter for
cxamination of the casc by Dcpartment of Chemicals and Pctro Chemicals

RLA Filc              I´ ic No/Datc:0810142573
:08/24/040/00348/AM18/    10052018

Decision I 'l'he cornmittcc considcred thc rcply of thc firm whcrcin it has inforrned that it has

submittcd documcnts lor EODC to IlA, Ahcrndabad and rcqucstcd lor withdrawal of thc casc.
'l'herclorc, committcc dccidcd to scck commcnts of RA on thc rcqucst of finn bcforc any dccision

on withdrawal is takcn and dcfcrrcd thc casc.

Casc No.:91/24/87-

AIフC1/2018

107:諦島掲5υ00897ハM19
RIンA「ilc            Iン ic No/1)atc10710113270
:07/24/040/00039/AM19/    11 052018

Mcct No/Datc:10/87-

ALC1/2019
09102019

Mcct No/Datc:10/87-

AI′C1/2019
09102019

Status:
Dcferred

Status:
Approved

Decision : 'I'he committcc considcred thc casc as pcr agenda and noted that a DL was issucd to

the firm . Howcver, firm has not rcplied thc DL'I'hereforc, committec dccidcd that a final rcmindcr

to firm in this rcgard may bc issucd and dcfcrrcd the casc.

Casc No.:92/24/87-

ALC1/2018

HQ「 ilc            RLA Filc            Iン ic No/Datc:0710H3302
:01/87/050/00898/AM19/    :07/24/040/00017/AM19/    17052018

Dccision:13ascd on thc cxamination ofthc casc of irm by Tcchnical Expcrt(Consultant{SK})

in Filc No 01/87/050/00898/AM19,thc Commlttcc dccidcd to ratitt thC liccnsc as undcri

凶EXPORTI′FEM QUANI′ I｀Y_J
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CONTAINIER LINER (ARTICIンES MAD13 0F Iン DPE
/ LLDPE 一 LAY FLAT

617771 100Kg

44108 910Kg

tial action as Policy / Proccdures

Casc No。 :132/24/87-

AIンC1/2018

HQ Filc

Party Namc: AVI GI.OIIAI- Mcct No/Datc:10/87-

:01/87/050/00938/AM19/    103/94/040/00123/AM19/
109 bcclsi6n:′

Iヽhc COmmlttcc considcrcd thc casc as pcr

lcttcr to thc authorization holdcr for sublnission of thc

casc:一

ICasc No.:379/24/87¨

AIッC1/2018

HQ Filc RLA Filc

PI´AS・ 1｀ PRIVA・ II]

Iッ IMI・ I｀ 1lI)

RLA Irilc

Party NamclIESSEN
SPECIALITY FILMS
PVl｀ IンTD,

ALC1/2019       1
09102019            1

Lic No/Datc:03108210481

17052018           1

Status:
Dcferred

agcnda and decidcd to issue deficicncy
following information and defcrrcd thc

Mcct No/1)atc:10/87-    IStatus:

AI´C1/2019         Dcfcrrcd
109102019            1

1ンic No/1)atc:2410042426

,a) Justification for use of virgin Pet Rcsin and Flakcs for use of rccyclcd PEI' Shect

:01/87/050/01185//ヽ M19/    :24/24/040/00005//ヽ M19/    123052018

Dccision:′ I｀hc committcc notcd that hard copy ofthc application has not bccn rcccivcd from RA

dcspitc rclnindcr 'I｀ hcrcforc, colmrnittcc dccidcd to rcnlind thc ヽハゝas wcll as flrm by cmail and

dcfcrrcd thc casc

‐Casc No.:95/24/87-     Party Namc:MAX     Mcct No/Datc:10/87   Status:
:ALC1/2018           SPECIALITY「 ILMS    IAIン C1/2019        1Dcfcrrcd

LIMITED            09 10 2019         ‐

IHQ Filc            RIン A「ilc            Iン ic No/Datc:2210015922‐
:01/87/050/00901/AM19/    :22/24/040/00018/ノ Mヽ19/    20062018

Decision : Thc Colllnlittcc considCrcd thc casc as pcr agcnda and dccidcd to issuc dcflcicncy

lcttcr to thc authorization holdcr for subnlission of thc fonowing information and dcfcrrcd thc

casc:―

la)Tcchnical dcscriptions/spccincalons,pCrccntagc composition(by wcight)ofthC products to bc

cxportcd

b)Dctailcd manufactuHng proccss along with tcchnical justincation for wastagcs claimcd at cach

stagc and cach ofthc matcrials rcquircd in thc manufacturing proccss

C)ChCmical namc,・ I｀cchnical spccincalons ofitcms proposcd to bc importcd

d)WhCthCr thc scrap gcncratcd in thc proccss is bcing rcuscd or not lf not thc tcchnical

justiication for"s non usc lmay bc ftlrnishcd lfthc scrap is bcing sold,thc salc valuc/comincrcial

lvaluc inay bc indicatcd

le)MatCrial balancc indicating calculativc statcmcnt ofthc rcquircmcnt of cach ofitcm for
inanufacturc of cach of cxport product
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f) Specific namc of Import Itcm at Sl.No.2 and 3

ICasc No.:380/24/87-

ALC1/2018

H2HQ「 ilC

ICasc No.:381/24/87-

AIッC1/2018

HQ Filc

Casc No.:10/16/87-

AIンC1/2018

115 HQ「 ilC

Casc No.:22/18/87-

AI,C1/2018

Casc No.:24/18/87-

IAI,C1/2018
117

.HQ Filc

LTD

RLA Irilc

PVTIン TD

RI´A Filc

Party Namci SI― IIVA
PHARMACHEM I.TD

Party Namc:SHIVA
PHARMACHEM IッTD

RIッA Filc

09102019

1ンic No/Datc:5010002454

09102019

1´ic No/Datc:0210208607

Mcct No/Datc:10/87-

ALC1/2019
09102019

Party Namc:KATALINE  Mcct No/Datc:10/87-   Status:
INFRAPRODUCTS PVT  AIッC1/2019        Deferred

:01/87/050/01186/AM19/    :50/24/040/00009/ノ M`19/    27062018

Dccision:Thc cOmmittcc considcrcd thc casc as pcr agcnda and dccidcd to dctr thc mattcr for

cxamination ofthc casc by TEC{SK}

Casc No.:120/24/87-

AlンC1/2018

H3193掲
5α∞∞αAMツ

Party Namc:I]URASIA    Mcct No/Datc:10/87-   status:
POIッ YCHI,M PVTIン TD   AIンC1/2019        Dcferred

09102019

RLA l'1lc             Iン ic No/Datc:3410044330
:34/24/040/00053/ノ M`19/    12072018

Status:
Rejected

Decision : 'l'hc commiffcc noted that hard copy of thc application has not been rcceivcd frorn RA
despitc rcmindcr. Thercfore, committee dccidcd to rcn.rind thc RA as wcll as firm by cmail and
dcfcrrcd thc casc

Party Namci CANVERA   Mcct No/Datc:10/87-
EXIM LLP            AIン C1/2019

09102019

RLA l'ilc Iンic No/Datci2410042456
114
:01/87/050/01187/ノ M`19/    124/24/040/00013/ノ Mヽ19/    13072018

Dccision:′ I｀hc cOmmittcc notcd that a DL was issucd to flrim on 17 07 2019,which was

fon。、vcd by a rcnlindcr on 05 09 2019 11o、 vcvCr, flrm has not rcplicd to thc I)L 
′
I｀hcrcforc,

committcc dccidcd to rlCCtthc casc

Party Namc:WACKER  Mcct No/Datc:10/87  Status:
METROARK CHEMICALS AIンC1/2019        Deた rred

:01/87/050/00307/AM19/    :02/24/040/00066/ノ Mヽ19/    26072018

Decision:Thc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for

icxalllination of thc casc by Dcpartlllcnt of Chclllicals and Pctro Chcnlicals

Status:
Deferred

H6.HQ Filc             RLA Filc            Iッ ic No/Datc:3410044410
101/87/050/00471/AM19/    :34/24/040/00105//ヽ M19/    09082018

Dccision ! 'l.hc comrnittec considcrcd thc casc as per agenda and decidcd to dcfer thc mattcr for
examination of the casc by'fEC{SK}

レIcct No/Datc:10/87-    Status:

AI´C1/2019        Dcfcrred
09102019

1ッic No/Datc13410044413

ム ,″ ノ
^―
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:01/87/050/00473/AM19/    :34/24/040/00107//ヽ 4ヽ19/    09o82018

Decision:′I｀hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for
cxamination ofthc casc by TEC{SK}

Case No.:6/17/87¨

ALC1/2018

H8HQ Filc

Case No.:228/24/87-

AI」C1/2018

HQ Filc

Iribcr Glass
Reinforced Products

takc con

Case No.:161/24/87-

ALC1/2018

鯰019昴
:5υ∞%7AMツ

Decision:′ I｀hc cOmmittcc

dcspitc rclllindcr l｀ hcrcforc,

dcfcrrcd thc casc

Party NamciヽVACKER    Mcct No/Datc:10/87-
METROARK CHEMICAIン S AI′ C1/2019
PV・ I｀ L'ID            o9 1o 2019

RLA「ilc             Lic No/Datc:0210208650
:01/87/050/00398/AM19/    :02/24/040/00075/ノ Mヽ19/    23082018

Decision:′I｀hc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd to dcfcr thc mattcr for
cxamination ofthc casc by Dcpartmcnt of Chclalicals and Pctro Chcmicals

Status:
Deferred

0260

:01/87/050/01034//ヽ M19/    :08/24/040/00157/ノ Mヽ19/    ‐30082018                      1

Dccision:Bascd On thc tcchnical cOmmcnts of Dcpartmcnt fbr Promotion Of lndustry and

lntcrnal  I｀radc  furnishcd  vidc  thcir  cOmmunication  No  P-47011/157/2019/― ・
1｀ SヽV  datcd

01102019,Colmmittcc dccidcd to ratify liccnsc as undcr:

Party Namc:ARVIND
LIMITED

RIンA Fllc

Mcct No/Datc:10/87-    status:

IAI´ C1/2019          1Approvcd
09102019

1Lic No/Datc:0810143360

QUANITY
RECOMMENDIED IN
KGl'OR UNI′ I｀ KG O「
RIESUIン TANT
PRODUCT

EXPORTI′ I｀ IEM QUANITY IMPOR´ I｀ II｀ I]M

Unsaturatcd Polycstcr
Re sin

4000000Kg

Glass Fibcr Rovings 0473

Multiaxial l'abric of

GIass Rov

Antimony 'l'rioxidc

Dccabromodiphcnly

Oxidc

I'itaniurn Dioxidc 00032

I action as POliCy/Pr99CdurCS

Party Namc:RA」 SHA    Mcct No/Datcl1 0/87-
CHEMICAIン S PVTlン TD,   AI´C1/2019

‐09102019

RIッA Filc I′ic No/Datci3410044552
:34/24/040/00095//ヽ Nl1 9/    05 102018

notcd that hard copy ofthc application has not bccn rcccivcd flom RA

committcc dccidcd to rcmind thc RA as wcll as flrm by cmail and

Party Namc:MOTHERSON McctNo/Datc:10/87-   Status:

Status:
Deferred

A-{ l, lhnt.u-
R6ft{ *a,rt D:LIP l<uMAR
yq. {6iilr&vn,}}fi '.qr,Tr(7Dy. p6F'1
fits zqm r rnf++{rE:rq/DGFT

qrFnrg' Tq e-gIFI q7T6.r
Mlnistry of '-o.nrr'rlrc€r & lndustrv

v-iP1 ";q=1, ;f.a il6_cfi
Uo,.g urrarvarr, I,ld.a Dq){hl

1121 Case No.:31/19/87-
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I´ic No/Datc:0510408015
:01/87/050/00525/AM19/    :05/24/040/00377/AM19/    08102018            ‐

Dccision :Thc cOmmittcc nOtcd that a DL was issucd to flrin On 10 06 2019,which was

foHo、vcd by a rclnindcr on 05 09 2019 11o、 vcvCr, flrm has not rcplicd to thc DL l｀ hcrcforc,
committcc dccidcd to rclcct thC Casc

ALC1/2018

HQ Filc

Case No.:169/24/87-

ALC1/2018

HQ「 ilC

Case No.:170/24/87-

AI,C1/2018

Case No.:174/24/87-

ALC1/2018

SUMISYS′ I｀ EMSIン IMITED ALC1/2019
‐09102019

RLA Filc

Party Namc:SYN′「 HE・ I｀IC Mcct No/Datc:10/87
PACK13RS PVT LTD     AIン C1/2019

09102019

ItI´ ノヽ 1'ilc I´ic No/Datc:0710114056

Rejccted

Status:
Defcrred

122 :01/87/050/00975/AM19/    :07/24/040/00185//ヽ M19/    26102018

Decision :′ 1｀hc cOllamittcc considcrcd thc casc as pcr agcnda and dccidcd issuc dcflcicncy lcttcr

to thc authorizatiOn holdcr for subnlission of thc f0110wing information and dcftSrrcd thc casci_

a)Dctail oflmpOrtltcm No 4 i c namc Of POlymcr and its cataloguc

Party Namc:SNI'[INDIAl Mcct No/Datc:10/87   status:
PVT Iン
′
I｀D,            AIン C1/2019         Deirrcd

09102019

HQ File RLA I.'ilc Lic.No/Datc:2 610012857
:01/87/050/009761AM191 :26t24t040t00010iAM19/ Zg.1O.2O1B

Dccision : 'l-he Comrnittcc considcrcd thc casc as pcr agcnda and dccidcd ro issuc dcficicncy

[T:: 
a thc authorization holdcr for submission of thc following information and dcfcrrcd thc

a) 'l'cchnical descriptions/spccifications, pcrccntagc composition (by wcight) of thc products to bc
123 cxportcd.

b) Dctailed manufacturing proccss along with technical justification lor wastagcs claimed at cach
stagc and each of thc matcrials rcquircd in thc manufacturing proccss.

c) chcrnical namc, 'l'echnical spccifications of itcms proposcd to bc importcd.

d) Whcther the scrap gcneratcd in the process is being rcused or not. If not thc tcchnical
justification for its non-usc may be furnishcd. If thc scrap is bcing sold, thc salc valuc/commcrcial
valuc may be indicatcd.

c) Matcrial balancc indicating calculative statcmcnt of thc rcquircmcnt of cach of item for
nranufacfure of each of export product

Party Namci SNF[INDIA]IMcct No/Datc:10/87
PVT LTD,           ‐Al´C1/2019

,09102019

IJQ Filc RLA Irilc Lic.No/Datc:2610012859
:011811050100980/4M19/ :26t24t040t00013tl\Mlgt 02.il.2018

124 )ggi5i6n :'l'hc Committcc considcrcd thc casc as pcr agcnda and decidcd ro issue deficicncy
lctter to the authorization holdcr for submission of thc following information and deferred the
case:-

a)'fechnical descriptions/specifications, percentage composition (by weight) ofthc products to bc
,cxportcd.

Status:
Deferred

人y'′ 乙物_



b) Detailcd manufacturing proccss along with tcchnical justification for wastagcs claimed at cach
stagc and cach ofthc n.ratcrials rcquircd in thc rnanufacturing process.

c) Chemical namc, 'l'echnical spccifications of itcms proposcd to be imported.

d) Whcther thc scrap gcneratcd in thc proccss is bcing rcuscd or not. If not thc tcchnical
justification for its non-usc may bc furnishcd. If the scrap is bcing sold, the salc valuc/commcrcial
value may bc indicated.

c) Material balancc indicating calculativc statemcnt of the requircmcnt of each of itcm for
manufacturc of cach of cxport product

CaseNo.:175124187- PartyName:SNITUNDIAI McetNo/Datc:10187- Status:
ALC1/2018 PV'r. L'fD., Al.Cll2019 Defcrred

09. 10.2019

IIQ Filc RI-A Filc Lic.No/Datc:2610012860
:011871050100981/AMl9/ :261241040100036/AMl8/ 02.II.2018

Decision : 'l'hc Commitlce considercd thc casc as pcr agcnda and dccidcd ro issuc deficicncy
lcttcr to thc authorization holdcr for subn.rission of thc following information and dcferrcd thc
casc:r

a)'l'cchnical descriptions/spccifications, percentagc composition (by wcight) ofthc products to be

125 cxportcd.

'b) Detailcd manufacturing proccss along with tcchnical justification for wastagcs claimcd at cach
stagc and cach ofthc matcrials rcquired in thc manufacturing process.

c) Chernical namc, 'lechnical spccifications of itcms proposed to be importcd.

d) Whcthcr thc scrap gcncratcd in thc proccss is bcing rcuscd or not. Il not thc tcchnical
justification for its non-usc may bc furnished. If the scrap is bcing sold, the salc valuc/cornmcrcial
value may be indicated.

c) Material balancc indicating calculativc statcment of the requircment of each of item for
manufacture of each of cxport product

case No.:176124187- Party Namc: sNI. IINDIA ] Mcct No/l)atc:10187- status:
ALC1/2018 PV'l'. L]D., At.Cttz\tg Dcferred

09. 10.2019

, -, HQ File RI-A Irilc I-ic.No/l)arc:26 10012863tLo :011871050/OO982lAMl9l :261241040100039/z\M18/ 02.1 1.2018

Dccision : l'hc cornrnittcc notcd lhat hard copy of thc application has not bccn rcceivcd lrom RA
dcspite rcmindcr. 'l'hercfore, committec decided to rcmind thc RA as well as firm by email and
dcferrcd the case

Case No.:181 124187- Party Namc: ARMOR Mcct No/Date :10187- Status:
ALCI/2018 PLAS]'LIMI1]rD ALC1l20l9 Deferred

09. 10.2019

HQ Filc RLA Filc I-ic.No/Datc:07l}|4121
127 :0118710501009871All4191 :0712410401001981AM19t 13.11.2018

,Decision : Thc Committcc considercd the casc as pcr agcnda and decidcd to issuc deficicnoy

[T:a 
thc authorization holdcr for submission of thc following information and dcfcrrcd the

人″ μ_



a) Dxact dcscription ofExport Itcm

b) Exact namc of Import with cataloguc

Case No.:192/24/87-

ALC1/2018

HQ Filc

Party Namc:NI′ I｀ RIEX
CHEMICAI´ S INDIA
LIMITED

RIンA Filc

Mcct No/Datc:10/87-

AlンC1/2019

09102019

1´ic No/Datc:5210042860

17122018:01/87/050/00998/AM19/    :52/24/040/00067/AM19/

Declslon:Thc cOmmittcc cOnsidcrcd thc casc as pcr

lcttcr tO thc authorizatiOn h01dcr for sublnissiOn of thc

casc:一

agcnda and decidcd to issuc dcficicncy
following information and dcfcrred thc

a) 'l'o indicatc spccific itcrn of plastisizcr to bc addcd/addcd in manufacturing the cxport prod.uct
{as altcrnatc items are not allowcd undcr adhoc advancc authorization}

b) Complctc calculation for rcquircmcnt of raw materials for thc manufacturing the export product

c) 'l'o indicatc indigcnous itcms with wcight to bc addcd in manufacturing thc export product

d) Production ofthe cxport product vtz-a-vizconsumption ofall raw rnaterials for the last 3 years
duly ccrtificd by Chartcrcd Accountant

Casc No.:196/24/87‐

ALC1/2018

HQ Filc

Casc No.:385/24/87-

‐ALC1/2018

HQ Filc

Party Namc:ATUL
LIMITED,

RI´ A IFilc

Party Namci S・ I｀YI´0
TABLEWARES

RLA Filc

‐Mcct No/Datc:10/87-   ‐status:
AIンC1/2019         DcFcrrcd
09102019

1.ic No/1)atc10810144138

4ヽcct No/Datci1 0/87-    lstatus:

AIンC1/2019         1Dcfcrred
09102019

11ン ic No/Datc:2410042614

02012019

agcnda and dccidcd tO issuc dcflcicncy

folloⅥ/ing information and dcfcrrcd thc

:01/87/050/01002/AM19/   .:08/24/040/00301/ノ ヽヽ419/    20122018

Decision:・ I｀hc c01nmittcc notcd that hard copy ofthc application has not bccn rcccivcd from RA

dcspitc rcmindcr 
′
rhcrcforc,00nllllittcc dccidcd tO rclllind thc RA as wcn as flrm by clmail and

dcfcrrcd thc casc

:01/87/050/01191/AM19/    :24/24/040/00041/AM19/

Dccision:′ I｀hc cOmmittcc cOnsidcrcd thc casc as pcr

lcttcr tO thc authorizatiOn h01dcr for submissiOn of thc

casc:―

a)'l'cchnical dcscriptions/specifications, pcrcentage composition (by wcight) of thc products to bc
136 cxportcd.

b) Dctailcd manufacturing proccss along with tcchnical justification for wastages claimcd at cach
,stage and each of thc materials rcquired in the manufacturing process.

c) chemical name, 'l'cchnical specifications of itcms proposed to be irnported.

d) Whcther thc scrap gcncrated in thc proccss is bcing rcuscd or not. If not thc tcchnical
justification for its non-usc maybe furnishcd. If the scrap is bcing sold, the sale value/commercial
value may bc indicatcd.

c) Matcrial balance indicating calculative statemcnt of the requircment of each of item
manufacture of each of export product

A・ノタノんハ^,>4-Jr.."
lq(]li': I.
gq q6'i4(' '
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Case No.:212/24/87-

AIン C1/2018

131 HQ Fllc

Case No.:216/24/87-

AI′ C1/2018

‐HQ「 ilC
:01/87/050/01022//ヽM19/

IDccision:Thc cOmmittcc
dcspitc rclmindcr ・I｀hcrcfOrc,

dcfc・ rrcd thc casc

Casc No.:386/24/87-

AI′C1/2018

Casc No.:219/24/87-

AIX31/2018

134 HQ「 ilc

‐
Casc No.:231/24/87-

AIンC1/2018

136 HO Filc

101/87/050/01037/AM19/

Decision :′ I｀hc cOmmitcc

Party Namc:WACKER Mcct No/Datc:10/87-
METROARK CHEMICALS‐ AIンC1/2019

101/87/050/01018/AM19/   102/24/040/00143/AM19/   104012019

Dccision:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd tO dcfcr thc mattcr for

cxalninatiOn ofthc casc by Dcpart,ncnt of chcmicals and Pctro Chclnicals

PVT LTI)

RIンA liilc

Party Namc:SERVEWEI′ L
HOUSEHOLD
APPLIANCES

RLA Filc

09102019

1´ic No/1)atc:o210208899

Status:
Deferred

Status:
Deferred

Party Nainlc:RItSINS ANI) Mcct No/Datc:10/87-

PIンASTICS I´ IMI′ I｀ ED     AIン C1/2019
09102019

RIンA IFilc              Iッ ic No/Datc:0310826210
:03/95/040/00931/AM19/    o7012019

notcd that hard copy ofthc application has not becn reccived from RA
committcc dccidcd to remind thc RA as well as firm by cmail and

133 1HQ Filc

:01/87/050/01192/AM19/   124/24/040/00042/AM19/

Dccision I 'l'hc committcc considcrcd thc casc as pcr agcnda and dccidcd to dcfer thc mattcr lor
cxamination of thc casc by'l'EC{SK}

:01/87/050/01025/AM19/  1o2/24/040/00115/AM19/

Casc No.:222/24/87-

AI,C1/2018

RI´A「 ilc Iンic No/Datc:0210208917

10012019

Party Nalnc:RR KΛ BEIッ   Mcct No/Datc:10/87-
LIMH｀ ED           AIン C1/2019

09102019

RIッA「ilc             ‐Lic No/Datc:0310826525
:03/95/040/00974//ヽ M19/    22012019

notcd that a DIン 、vas issucd tO 
「 lrm on  17 07 2019,

IMcct No/Datc:10/87-  lstatus:
IAIン C1/2019         ‐Deた rrcd
109102019

Lic No/Datc:2410042622

08012019

Slatus:
Rejected

which was
'l'hercforc,

Status:
Rejected

Party Namc:WACKER  IMcct No/Datc:10/87  status:
MIt′ I｀ROARK CHItMICAIン S IAI´C1/2019         Dcfcrrcd
PV′II´TD            09 10 2019

Decision ! I'hc colnmitlcc considcrcd thc casc as pcr agcnda and dccidcd to dcler thc mattcr lorexamination of thc case by Departmcnt of chernicals and pctro chcmicars

Party Namc:AG DI]RCO  IMcct No/Datc:10/87-
BEIッ
′
「 ING(INDIA)PV′ I・  ‐AI´C1/2019

L′ 1｀D,             1091o2019

B5133掲
5υ0102νAMl% 琺尤」liυ0044″AMlワ ‖ザ鰍琴α0510409309

'Dccision:Thc cOmmittcc nOtcd that a DIッ was issucd tO Arln on 17 07 2019,
lf0110WCd by a rcmindcr On 05 09 2019 HOwcvcr,flrm has nOt rcplicd tO thc DL
colnlmittcc dccidcd tO rclcct thc casc

L"/k /c-,,*,-
'-'.rrC.,,'
Mlnistry.rtt ;

E'']FT
Udyog B
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followed by a reminder on 05.09.2019. Ilowcvcr, firm has not rcplied to the DL.
committce decided to reject thc case .

'Ihercforc,

Status:
Deferred

Status:
Deferrcd

Case No.:232/24/87-

ALC1/2018

HQ Filc

:01/87/050/01038/AM19/

Declslon:Thc cOmmitcc
dcspitc rcmindcr 'I｀ hcrcforc,

dcfcrrcd thc casc

Case No.:233/24/87-

ALC1/2018

HQ Filc

:01/87/050/01039/ノ Mヽ19/

Decision:Thc c01nmi■ cc l
dcspite rclllindcr 

′
1｀ hcrcforc,

dcfcrlcd thc casc

Party Namc:RR KABEL  Mcct No/Datc:10/87-
IンIMITED            ALC1/2019

‐09102019

RLA Filc               Iッ ic No/Datc:0310826526
:03/95/040/00898/AM19/    22012019

notcd that hard copy ofthc application has not bccn rcccivcd from RA

committcc dccidcd to rcmind thc RA as wcll as flrm by cmail and

Party NamcI SML FHッ MS   Mcct No/Datc:10/87-
Iン IMIT〕ED            AIンC1/2019

09102019

RLA lrilc             I´ ic No/Datci5210042934
:52/24/040/00080/AM19/    23012019

notcd that hard cOpy Ofthc applicatiOn has not bccn rcccivcd from RA

comnlittcc dccidcd tO rclllind thc RA as wcH as flrm by cmail and

Case No.:387/24/87-    Party Namci SASA    Mcct No/Datc:10/87-  status:
ALC1/2018           ‐RIJ13BERS PRIVATE    .AIッ C1/2019         Dcferrcd

lLIMITED            o9 1o 2019

11Q Filc               RLA Filc              lン ic No/Datc:2410042635
:01/87/050/01193/AM19/    124/24/040/00046/AM19/    24012019

Dccision:・ I｀hc c01mmittcc cOnsidcrcd thc casc as pcr agcnda and dccidcd issuc dcflcicncy lcttcr

139 tO thc authorizatiOn holdcr for sublnission Ofthc foHO、 ving inforinatiOn and dcfcrrcd thc casc:_

a)COmplctc dctails Of uscd tyrc importcd and No Ob」 cction Ccrtiflcatcs takcn from Ministry of
Environmcnt and I'orcsts and llllpo■ Liccncc Of rcstrictcd catcgory in tabular form NOC、 vhich
、vill bc utilizcd in thc prcscnt Advancc AuthorizatiOn lllay bc shO、 vn clcarly

b)′ I｀ypc of spcciflc lmpOrt of Rubbcr Scrap is tO bc indicatcd,、 vhcthcr,it is tyrc scrap or tubcs
scrap or Othcr scrap

Casc No.:238/24/87¨

ALC1/2018

HQ「 ilC

Party Namc:HAR′ I｀EX
RUBBER PRIVATE
IンIMITED

RIッA「 ilc

‐Mcct No/Datc:10/87-  status:

ALC1/2019        Approvcd
09102019

Lic No/Datc109100671
:01/87/050/01044/ノ Mヽ19/  :09/24/040/005191ヽM19/   11

125012019

,Decision:Bascd On thc tcchnical cOmmcnts of Dcpartmcnt for PromOtiOn of lndustry and
140 1ntcrnal ′rradc fllrnishcd vidc thcir cOmmunication No P-47011/141/2019/― TSヽV datcd  Nil,
Commitcc dccidcd to radfy liccnsc as undcri
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High Performance
Bicyclc 'l'yrcs

(using different type
of Rubbcr)
Condition: Import
Item Natural Rubbcr
is subject to prior
import condition as
pcr Appcndix 4J.

300000Kg

Natural
Rubbcr/Synthetic
Rubbcr(IIS
Codc:4002 I 91 0)
Condition:lmport Item
Natural Rubber is
subject to prior import
condition as per
Appendix 4J.

0 44Kg

13cad Wirc 0 10Kg

Carbon Black 0 13Kg

Ilubbcr Chcmicals (HS
Codc 38121000)
(Antioxidants,Accclerat
ors,Rctardcrs &
Igpl,r.f)

0 014Kg

Zinc Oxidc 0 025Kg

All Other Misc.,
chcmicals includcs
pigmcnts
Microcrystallinc wax,
Parafin
Wax,Softncrs,Plasticizer
s,Sulphcr,
Activators,coupling
agents,fi I lcrs,tacki fi ers,
'l'itanium

Dioxidc,Dipchemicalscx
cluding
rcsorcinol,mould rclcase
agent,insoluble
sulphur,processing oils
including lllasto
54l,phcnolic resin

0 09Kg

Prccipitatcd Silica 0 035Kg

Nylon I;abric
OR Cotton Fabric OR
Polyestcr Irabric

0 1lKg

Nylon Chafcr
Ncl+-5% or applicd
quantity whichevcr
is lcss

Rcflcctivc 'l'ape

{l{elevant Width} 1 05Mctrc/Mctrc

Itubbcr I′ abcls Nctto Nct

Note: 'fherc should hc a valuc cap up foi s.No.4 and 6 of Imporr list as pcr
()e4q4l Nqle for all Export Product of II.B. procedurc Vo.II

take rcntial action 歪 型 ―興 Procedures_

‐Casc No.:247/24/87‐

ALC1/2018

1411

HQ Filc

:01/87/050/01053/AM19/

Party NamciヽVACKI]R
‐METROARK CHEMICALS
PVTIン TD

RI´A Filc

102/24/040/00157/AM19/

Mcct No/1)atci1 0/87-

AIンC1/2019
09102019

1ンic No/Datc:0210208942

29012019

Status:
Deferred

スrタ ル
ー



Decision : 'l'hc committce considcrcd thc casc as pcr agcnda and dccidcd to dcfer the mattcr for
examination of the casc by Departmcnt of Chemicals and pctro Chemicals

Case No.:267/24/87-

:ALC1/2018

И213昴
:5υ剛ンAmリ

Party Namc:MO′ I｀IIERSON IMcct No/Datc:10/87   status:
SUMISYS′ I｀EMSIン IMI′ I｀ED AIン C1/2019      1Rcjectcd

09102019

RLA「 1lc             Lic No/Datc:0510409584
:05/24/040/00640/ノ M`19/    05022019

Decision :'l'he committcc noted that a DL was issucd to firm on 11 .07.2019,
followcd by a rcminder on 05.09.2019. Flowcvcr, firm has not replicd to thc DL.
committec decided to rejcct thc casc.

Party Namci MACRO
POLYMIERS P Iン TD

Parり Namc:MACRO
POLYMIERS P Iン TD

Party Namc:MACRO
POLYMERS P Iン TD

Mcct No/Datc:10/87-

AI´C1/2019
09102019

Mcct No/Datc:10/87-

ALC1/2019
09102019

Mcct No/Datc:10/87-

AIッC1/2019
09102019

which was
'l'hcre forc,

Status:
Deferred

Status:
Deferred

Status:
Deferrcd

Status:
Defcrred

Casc No.:276/24/87-

AIズ31/2018

HQl'ilC

143 :01/87/050/01082/AM19/

Case No.:281/24/87-

AI′ C1/2018

HQ「 ilC
101/87/050/010871AM19/

Casc No.:302/24/87-

AI,C1/2018

146 HQ l'1lC

i01/87/050/01108/Aン 119/

147 Case No.:306/24/87¨

RLA Irilc             Iン ic No/Datc:0810144519
:08/24/040/00122/ノ Mヽ19/    06022019

Decision i 'l'hc committcc considcrcd the rcply of thc firm whcrcin it was informcd that thcy
have obtained EODC/submitted documents for DODC to RA, Ahcmdabad and rcquested for
withdrawal of thc case. 'l'hercfore, committee dccidcd to scck commcnts of RA on the rcquest of
finn before any decision for withdrawal is takcn and deferrcd thc case.

Case No.:280/24/87¨

AIノC1/2018

И41税
:掲5υm∝αAmリ

RLA Irilc             Iン ic No/Datci0810144545
:08/24/040/00192//ヽ M19/    07022019

Decision : 'l'hc comrnittcc considcrcd thc rcply of thc firrn whcrcin it has informcd that thc
norlns has alrcady been fixcd in thc rnccting No.0 l/201 9 datcd I 0.04.20 I 9. 'l'he Committce notcd
that this is not corrcct and dccided to call hard copy ofthc application from thc RA and firm.

145
RLA l'1lc             Lic No/Datc:0810144547
:08/24/040/00385//ヽ M19/    07022019

Party Nalllc:ALUPIン AS・ I｀   Mcct No/Datc:10/87-
INDIA PRIVATE Iン IMITED AI´ C1/2019

0910:2019

RLA Irilc              I´ ic No/Datci3410044903
:34/24/040/00305/Aν119/    15022019

Decision : 'l'hc committcc considcrcd thc rcply of thc firm whcrcin it has informcd that thc
norms has alrcady been frxcd in the mccting No.Ol/2019 datcd 10.04.2019. 'Ihc Committee notcd
that this is not correct and decided to call hard copy ofthe application from thc RA and firm.

Dccision : 'l'hc committoc considcrcd thc case as pcr agenda and dccidcd to dcfcr thc mattcr for
cxamination of thc casc by'l'liC{SK}

Partv Namc: PRIS'l'lNl1 Mcct No/1)atc:10/87-     Status:

37
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IIQ Filc RI.A l:ilc Lic.No/l)arc:3 4lOO44gO5:01l8ll050101l12lAMt9t :34t24t040t0034gtAMt9t :18.02.2019

Decision : Bascd on the tcchnical comments of Departmcnt for promotion of Industry andIntcrnal rradc furnishcd vide thcir communication No. p-qlotttsotzolg/-TSw datcd 07. 10.201g,Committee decidcd to ratify liccnsc as undcr:

AI.C1/2018 MEI′ AMINltI,I´ P AI´C1/2019
09102019

Approved

EXPoRTI′ I｀EM QUANI′ I｀Y IMPORTITEM

FORMALDEHYDE
POWDER

495%  Mclallainc 4900oKg MEI´AMINE POWDER 24500Kg

.rl
RA ryay take consequential action as per policy / proccdures

MELAMINE
MOULDING
(COntaining
Powdcr)

Casc No.:320/24/87-

AIソC1/2018
Party Namc:ASHIRVAD  IMcct No/Datclio,87
PIPIES PvT lッ TD        

‐
AI´C1/2019
09102019

Status:
Approved

HQ「ilC              RLA Filc
l´ ic No/1)atc:0710114582

:01/87/050/01126/AM19/    :o7/24/040/00270/Aル 119/    25022019

D面 ゞOn:B¨
“

∞ ■cは a面m“ n」■c∽
鷺∫:轟 :考∫漱 等 胤 鷺 聰 獄 脂 IS印

in Filc No 01/87/050/01126/AM19,thc cOlllinitl

148
EXPoRTI′ I｀EM OUANI'I｀ Y IMPORT II｀ FM QUANITY

984MT

UPVC Column/DroplRiser
Pipes for submcrsiblc Borc-
WellPumps OD 33mm (1/4
inches) to 140 mm(5
inches)

1047MT PVC RESIN

Impact Modificr 40MT
PVC Stabilizcr 30MT
Proccssing AII)

セ 叩ゝ,y ta卜c9,ぃ ,qvC“ illaⅢ 9n l,P( r Policy / Proccdures

IMcct No/Datc:10/87

1ALC1/2019
109102019

149133捻
5αOH2VAMIツ  最 λガliα0099υAM19 塊 ¶ 鰍 Ⅲ

6」 ioな27263

1Dccls10n:Thc cOmmittcc cOnsidcrcd thc casc as pcr agcnda and notcd that a DL was issucd tO

lthC irm Howcvcr,■ rm has not rcplicd thc DL ThcrcfOrc,cOmmittcc dccidcd that a inal rcmindcr

ltO flrm in this rcgard may bc issucd and dcfcrcd thc casc

Casc No.:322/24/87‐

ALC1/2018

Casc No.:7/1/87-

‐AIンC1/2019

1501

‐HQ IlilC
:01/87/050/01237/ノ Mヽ19/

Party Namc:GAI´A
SHRINK I'I′ I｀

Party Namc:SI GROUP―

INDIA PRIVATE Iッ IMITIED

RLA Filc

:03/95/040/01241/AM19/

Mcct No/Datc:10/87-    status:

IAIン C1/2019         Dcた rrcd
109102019            1

11´ ic No/1)atc:o310827446
105032019

Status:
Deferred
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h面 ¨ 樋 輌 崚 ∞

l臨
赫 品 亀島話 and dccidcd tO dcfcr thc mattcr fOrcxanlination ofthc casc by l｀ EC

Casc No.:32/5/87¨

ALC1/2019

HQI■ lc

Party Nalmci zENI・
I・ II

INDUs・ I・RIAr.RUBBER
PRODUcTs PVT Iン TI)

ItI´A「 ilc

,Mcct No/Datcil o/87-

ALC1/2019
09102019

1.ic NoI)atc:0310829323

29o52019

Status:
Approved

:91/87/♀
,o/00143/AM20/ :o3/9ζ/磁0/00148/AM20/

Casc No.:2/8/87-
152 1AI′C1/2019

Party Namc:P10NEER
POLYI´EATHERS
LIンII′ I｀IED

IMcct No/Datc:10/87
AIンC1/2019
09102019

Decision : Bascd on the tcchnical commcnts of Dcpartmcnr for promotion of Industry and
3iilH.Ii::,#lTi:ld',hi|;:,:ffiI,;;.u'ion No p-qtor-ititizo,e/-rsw au,.o' rvirl

EXPoRTI´
I・IEM QUANI′ I｀Y IMPORTI´

I｀EM QUANITY  ~
RECOMMENDED
IN KG FOR UNH｀
KG       OF
RESuLTANT
PRODUcTHIGH ABRAS10N

RUBBER SHEETs 50000oKg NATURAL RUBBER 0680

bYN lHLIIC
RU13BER SBR SIERIES
1502

0100

0043
ZINC oxIDE

PROCESS oIIン 0040

藷]
TI・ I｀ANIUM DI oxII)1→

ANTIoxIDAN′I:
6PPD
ACCELIERATORSi
CBS

GUM ROsIN

0012

0033

0009PIGMENT coLOuR

BONDING AGENT SI_
69 001o

500 Numbcrs for
cxport of 500000Kg

S′ I｀ IじARIC ACID

PACKING
MAI｀ 1lRIAI′ :

PLASTIc PAIン
Iン 1〕Ts

Norc: t' r'herc shourd bc a varuc cap on nr,trriorrii*etaldcr/Acccreraror
per ()encral Note for all Export product of II,B. procedure Vo.II
?: 4t! the plastic p{lets will be gxpqrted back'arong with rhc cxport item.RA may takc consequcntiar action as per poricy r"p.o..or... 

-r"'' "-"'

Status:
Deferrcd

トノ″ル_f!ffi:7 ;

鸞
Udy● 3 rti
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llQ Filc RLA Filc Lic.No/Date:0 5104|029:011871050/00189/AM2or,:05124/040r00178/AMzor 24.06.20r9

Decision : Thc Committce considcrcd thc casc as pcr agcnda and decidcd to issuc dcficicncyrlettcr to the authorization holdcr for submission of ihc following information and deferred thecasc:-

a) 1'cchnical descriptions/specifications, pcrccntagc cornposition (by weight) ofthe products to bcexportcd.

b) Dctailed manufacturing process along with technical justification for wastages claimcd at cachstage and each ofthe materials required in thc manufa.tuiing proccss.

c) chemical namc, Technical spccifications of items proposcd to bc importcd.

d) Whcther thc scrap gcncratcd in thc proccss is bcing rcuscd or not. If not thc technicaljustification for its non-usc maybc furnishcd. If thc scrap lI b.ing tori, it" salc valuc/commcrcial
valuc may bc indicated.

e) Material balance indicating calculativc statcmcnt of thc requircmcnt of cach of itcm
manufacture of each of export product

,f) Wastage at cvery stagc.

g) Details of quantity of cxport with dcferent GSM_wisc.

h) Pcrccntage contcnt ofpolyster fabric in cach cxport product.

I IQ l;ilc RLA l;ilc Lic.No/Datc:03 10g2990g
,r, :01/871050/00l9ttAM20t :03t94t040t0025UAM20t 25.06.2019

Decision : 'l'hc cornmittcc considcrcd thc casc as pcr agcnda and decidcd issue deficicncy lettcr
to thc authorization holder for submission of thc following=infonnation and dclerred thc casc:-

a) Nct contcnt of Adhcsivc in llxport product

Casc No.:4/8/87-

ALC1/2019

Casc No.:9/8/87-

AIフC1/2019

Casc No.:16/8/87-

/ヽI,C1/2019

Party Nalmc:GI.OBUs
INTIERNATIONAL
COATI]RSPVT Iン TD,

Party Namci VIsloN

PRODUCTS(P)I´TD

UANI′ I｀Y

Parサ Namci VIS10N
PRODUCTS(P)IンTD

Mcct No/Datc:10/87-   status:

AIッC1/2019         Dcfcrrcd
09102019

Mcct No/Datc:10/87-

AlンC1/2019
09102019

Status:
Approvcd

HQ Filc             RLA Filc Lic No/Datc:3410045232
:01/87/050/00196/ノ Mヽ20/    :34/24/040/00o96//ヽ M20/    .25062019

Decision :Bascd On thc cxarninatiOn Of thc casc Of flrrn by′
I｀cchnical Expcrt(cOnsultant

154{DNM})in Filc No 01/87/050/00196/AM20,thc COmmittcc dccidcd to adopt following norms:_

EXPORTITEM
AI´KYD RESIN VI´ K―
2236-600/。

IMPOR′ I｀ I'I｀ I]Ⅳ【

MIcct No/Datc:10/87-   status:

AIンC1/2019         Approved

RA

lKg
PENTAERYTIIRITOL

PHTIIAI′IC ANHYDRIDIう
MIX― XYIン ENI]

聖 y llkC COnscq1111● l]cli9■ 1,P91F91iCy/Pr99,lvr9, _  _ _

”
う

　

一

５

　

一

0 152Kg
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POIン YES′
「 I]R   RESIN

SOIッ u・「IoN-8352-B{65%

――

09. 10.2019
HQ Filc RLA Irilc Lic.No/Datc:3 410045241:011871050/00203/AM2OI :34t24t040t0010stAM20t 28.06.201g
Dccision : Bascd on lhe examinalion rrf thc casc ol'firrn by'l'cchnical Iixpcrt (consultant{DNM}) in Iiilc No' 01l87l05olo0203l/\M20,thc committec dccidcd to adopt fbllowing norms:-

TY
lKg

INIPORT ITEM
QUAN11｀ Y

Neo Pentyl Glycol
0 315Kg

11,tholiq^,hydridC 0 283KR

鶉
生―――――

― 0 137Kg

0 350Kg
as pcr policy / proccdurcs

FartyNanlci COIレ oRPI´ AS′ I■ Mctt NO/1)atc:lo/87
ICasc No.:22/8/87-

AI′C1/2019

Casc No.:23/8/87-

AIノく31/2019

HQ IFilc

SYS・ I｀ 1う Ms PRIVATIE
LIMITItI)

Party Nalmc:AJIT

INDUS・ I｀ RIItS PRIVA´ I｀E
LIMITED

RLA Filc

41

ALC1/2019
09102019

Status:
Deferred

156 HQ Irilc RLA Irilc Lic.No/Datc:0 5104 lt2g:011871050/00209rAM20r :05r23r040r00r34rAM20r 03.0i.2019
Decision : 'l'hc committee considcrcd thc casc as pcr agcnda and dccidcd to dcfer the matter forcxamination of thc casc by-I.EC{SK}

=Fヤ
l∫蕊鷺l〕欝計i:1::呻吼摯lξ評∬‖

casc:―

ra)'l'cchnical dcscriptions/specifications, pcrccntagc composition (by wcight) of the products to betexportcd.

'b) Detailcd rnanufacturing Drocess along with tcchnical justification for wastagcs claimed at each157 stagc and cach ofthc materiars rcquircd in thc manufactuiing proccss.

c) chcrnical namc, 'r'cchnical specifications of itcms proposed to bc importcd.

d) whether thc scrap generated in thc proccss is being rcused or not. If not the technicaljustification for its non-use may bc fumishcd. If the scrap iI u.irg r"rJ, thc salc valuc/commercialvalue may bc indicated.

e) Material balancc indicating calculativc statcmcnt of thc requirement of cach of item
'manufacturc of cach of export product

rf) Pcrccntagc contcnt of Adhcsive in IJxport

,g) Pcrccntagc of Non Volatilc Matter in Adhcsivc

Meeting cnded with a votc of thanks to the Chair.

,M88:ヽも/1S:it110/を ,_  lsi五 1lξ :
IALC1/2019       1Deferred
109102019            1

1Lic NO/Datc:05104H130
03072019

慧1露hyl篤戦λF」y:度鼻:fliき

PPlb',**


